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1938, a copy of Notification No. G.S.R.
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1804 hew,
DEMANDS®* FOR GRANTS-—contd.

MinsTay or HoME Arrams—contd.

Mr. Speaker: The House will now
tak¢ up the discussion and voting on
Demands Nos. 46 to 60 and No. 138,
relating to the Ministry of Home
Affairs, for which eight hours have
been allotted.

Hon. Members desirous of moving
cut motions may hand over at the
“Table within 15 minutes the numbers
of the selected cut motions. I shall
treat them as moved, if the Members
in whose names those out motions
stand are present in the House and
the motions are otherwise in order.

Demanp No. 46—MiNisTay or Homz
AFrams

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 2,65,73,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1960, in
respect of ‘Ministry of Home
Affairs'”

DeMAND No. 47-—-Casiner
Mr. Speaker: Motion moved:

“That 8 sum not exceeding
Rs. 34,22,000 be granted to the
President to complete the sum
necessary to defray the charges
will come in course of payment
gnuring the year ending the 3ist
'c:'b;llﬁarch. 1960, in respect of
Dzmanp No, 48—Zonar Councna
Mr.. Speaker: Motion moved:

“That & sum not exceeding
Rs. 838,000 be granted to the
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President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
81st day of March, 1960, in
respect of ‘Zonal Councils’”

Demasp No. 40—ADMINISTRATION OF
JusTice

Mr. Speaker: Motion moved:

“That 2 sum not exceeding
Rs. 228,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment d the year ending the
31st day of March, 1860, in respect
of ‘Administration of Justice’.”

Demanp No. 50—Porce
Mr, Speaker: Motion moved:

“That a sum not exceeding
Rs. 4,98,15000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay~
ment during the year eading the
3ist day of March, 1980, in
respect of ‘Police’”.

Demanp No. 51—Cznsus

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 16,97,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
3ist day of March, 1980, in
respect of ‘Census’.”

Demanp No, 52—StaTisTIcs
Mr. Speaker: Motion moved:

“That 8 sum not exceeding
Rs 1,73,29,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
3ist day of March, 1960, in
respect of ‘Statistics’™

*Moved with the recommendation of the President.
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DeManND No. 53—Privy Punsks AND

Arrvowances or INpDIAN RuLkns
.

Mr. Speaker: Motion moved:

“That a sum not exceeding .

Rs. 3,886,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1960, in respect
of ‘Privy Purses and Allowances
of Indian Rulers'”. '

Demanp No. 54—Drrmy

“That a sum not exceeding
Rs. 9,99,02,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1960, in
respect of ‘Delhi’”.

Demanp No. 55--HrvacHAL
Prapzsn

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 5,34,33,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
Sist day of March, 1960, in
respect of ‘Himachal Pradesh’”

Dexmand No. 56-—ANDAMAN AND
Nicosar Israxos

Mr. Speaker: Motion moved:

“That 2 sum not exceeding
Rs. 2,8544,000 be granted to the
President to complete the sum
Necessary to defray the charges
which will come i’h course of
payment during the year ending
the3htdayofmrch,1m'h
respect of ‘Andaman and Nicobar
Islands’ ”,

mca“,m
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DeMaxp No. 57—Mantror
Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 2,14,40,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1960, in
respect of ‘Manipur’”.

DeMAnD NoO. 58—Trruna
Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 8,41,57,000 be granted to the
Frasidenrt to compleles e sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1960, in respect
of ‘Tripura’”.

DeMmanp No. 59-—Laccabive, Minicow

AND AMINDIVI ISLANDS
Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 17,26,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending.
the 31st day of March, 1960, in
respect of ‘Laccadive, Minicoy
and Amindivi Islands”.

DeMAND No. 60—MISCELLANEOUS
DEPARTMENTS AND EXPENDITURE
UNDER THE MINmrry or Howmsz

AFrams

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 10,68,87,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1960, in
respect of ‘Miscellaneous Depart-
ments and Expenditure under the
Ministry of Home Affaire’”.
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Demaxp No 123-—-CapITAL OUTLAY OF
A MmsTry or HOME AFraing

Mr. Speaker: Motion moved:

“That & sum not exceeding
Rs. 74,227,000 be granted to the
President to complete the sum
neceasary to defray the charges
which will come in course of
payment during the year ending
the 81st day of March, 19880, in
respect of ‘Capital Outlay of the
Ministry of Home Affairs’".

Shri B N. Mukerjee (Calcutta-
Central) Mr Spehker, Sir, as 1 rise
to speak on the demands made on
behalf of the Home Ministry, I recall
how perhaps more than most other
Limbs of Government, the Home
Mmstry s the repository of the
might of the State both in relation to
the citizen as well as vis-a-tis  the
Centre and the States It has all-
pervazive powers, which ought to be
subject to more checks than appear
t0 be there at the moment

I wish first of all to say how
aggricved we are that Government has
not thought fit to respond to the desire
of the people of Maharashtra and
Gujerat for States of their own A
few weeks ago, when the President’s
Address was bemng discussed, my
fnend, Shn  Yaynik descrbed how
Gujerat was still bleeding in a
hundred wounds There Rave been
many occasions in the recent past
when the desire of the people of
Maharashtra and Gujerat for States
of their own has been given unequi-
vocal expression I regret that Govern-
ment have made no response to this
feeling on the part of the people

I wish to refer to another matter
and that 13 the delay which some-
times happens in the case of State
enactments awaiting presmidential
assent These State enactments
require, 50 to speak, a certificate of
clearance from the Home Mnistry,
1 feel that only legal serutiny by the
Law Ministry for purpose of ascer-
tainng the constitutional validity in
cases of doubt should be there and
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there ought not to be any delay on
account of what I may only describe
ag political scrutiny on the part of the
Home Ministry. * This seems to have
happened in the case of certain
number of Bills still awaiting the
assent of the Presmdent, in particular
the Jenmikaram Bill of Kerala, which
has been delayed so far as Presi-
dential assent is concerned

I wish to refer to a matter men-
tioned 1n many of the cut motions,
t.e the question of preventive deten-
tion I hope we shall have a further
opportumty of discussing prevenhion
detention, but I wish to point out at
the moment that it 158 regrettable
that preventive detention continues to
be used more for purposes of political
vendetta than for pumshing black-
marketeering and other anti-social
practices This 1s a point on which
the country feels so strongly and 1
do wish the Home Minister gwes
some of his mund to this business

Only recently, particularly in the
Punjab which 1s so very near to us
in Delhi, events have happened into
the details of which I do not propose
to enter, because 1t will not be
permisaible, but, firng on the people
has taken place and I consider that
Government should take some steps
to make sure that i free India, this
kind of incident does not recur with
the rcgulanty which has become such
a regrettable feature of our contem-
porary life

In thic connection, I wish to refer
to the appomntment by the Kerala
Government of a commussion headed
by an independent lawyer, Shm N C
Chatterjee to suggest measures for
avoiding the use of fire-arms by the
police on demaoanstrators I wish that
the Government of India take some
similar steps Kerala has shown the
way as far as this particular aspect
of admunistration is concerned.

1 wish, because I have very little
time and I have to rush telegraphi-
cally, to refer to the continuing and
growing practice by the Government
of India of political discrimination
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and victimisation of the members of
the services. A shart while age, the
Secpetary-General of the All-India
Federation of Audit and Accounts
employees, Mr E X. Joseph, was
removed from service by the
Accountant-General's office in Bonibay
on the plea that he violated Rule 4-A
by participating in a procession.

Now this ben has been put on
demonstrations and participation in
demonstrations by Central Govera-
ment employees, because in 1957 there
was the determination on the part of
the Posts and Telegraphs employees
to go on strike and at that time ‘his
particular rule wac clamped down.
Now the application ot this rule has
given rise to great discontent among
the employees of the Central Govern~
ment. My friend, Shrn Nath Pai, who
is the President of the Confederation
of Central Government employees, has
expressed himself very strongly
about this matter and possibly he
will speak again in the course of this
discussion. I do feel that this kind of
political discrimination and victimi-
sation that we find should be done
away with as soon as ever that is

possible.

In regard to the recent modification
of the Central Civil Services Conduct
Rules, under which, it seems, rules
4A and 4B have been made inappli-
cable to those Government servants
who draw a pay of Rs. 500 or less per
month and hold posts in certain speci-
fied establishments, my request to
the Home Ministry is to consider
very seniously the amplification of
this exemption from the provisions
of rules 4A and 4B. From what 1
can find out the rules are very
equivocally worded, from what I can
find out, nearly 3 lakh Posts and
Telegraphs employees who were
especially in the picture when rules
4A and 4B were first promulgated,
have been kept out of the exemption.
Nearly 7 thousand Survey of Indis
employees, =and nearly 10,000 em-
ployees of the Civil Aviation Depart-
ment are also not getting the

‘apply in the case of

Home Minister would be sble to teld
us at the end of the debite that the
taking out of rules 4A and 4B would
almost
Central Government employees
our country.

1 wish to refer now to the com-
plaints which we have received from

Service. We have particularly receiv-
ed the complaints of the Central Sec.
retariat Services regarding emergency
recruitment to the 1AS In 1058, as we
all know, there wag a special recruit-
ment examination because the Fome
Ministry and the Planning Commis-
sion wanted it partwcularly. Over
17,000 appeared at the examination and
1,200 qualiied at the examination
and were called for interview. But
out of that lot of 1,200 who were
fairly quaiified, only 102 were select-
ed, and they were selected not so
much in order of ment but occaston-
ally deviation was practised from the
principle of the order of merit and
people were selected in the order of
prefcrence, whatever that might be.

Then again Central Secretariat
Service people who have no annual
scope for getting into the IAS like
certain categories of State Govern-
ment employees have appeared at the
examination, quite a large number of
them appeared at the examination
of the Special Recruitment Examina.
tion and 71 of them qualified for
interview, but only 1 of the 71 was
selected for the IAS I am told the
reason given is that the Central Sec-
retariat Service people sre supposed
to have a clerical background and,
therefore, they are not good enough’
80 to spesk, to fit into the grand

and if that is so, surdly
ought to be done about it.
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1 e niso told that in May 1088
there was sn exsmiination for the
regruitment of income-tax inspectors
held by the Ceniral Board of
nue. About 3,000 appeared, 230 we
declared qualified but only 9 of
were selected, and because 2 of
9 belonged to the Scheduled Cas
a man who stood ninth in such
examination did not get & chance of

getting in.

1 have also been informed that in
the Engineering BService Competitive
Examination there is an anomaly that
somebody with 50 per cent marks
might get into Class I Railway Ser-
vices, while another with 65 per cent
gets only Class II in the Central Elec-
trical Engineering Service, and the
best men are not chosen. There are
these anomalies which have to be
looked into and removed as soon as
ever that is possible by the Home
Ministry.

Fii

BEE

There is also the question in regard
to the temporary assistants in the
Central Government who appear %o
have an unlimited right of expecta-
tion. They work from 10 to 15 years
and they do not get confirmation. ]
am told that thousands of people are
#b this category and only some 600, I
am told, are given quasi-permanency
with only the doubtful consolation of
their name being in the list but en.
joying no tangible benefit whatsoever.

I wish now to turn my attention and
the attention of the House to 4the
question of wanti-corruption. I was
rather perturbed when some time ago
I informed the Defence Ministry re-
‘garding the Special Police Establish-
ment reporting against a fairly high
official and later I was told that kind
of allegation should not be pursued
because the ‘official was a very high.
ranking one and s on and so forth.
Now we should have a very clear mind
i# regard to the uprooting of corruption,
?ecentllylfmdlnﬂuem Press

ournal a regort that Special
Police  EstabMshrnent meﬂuune!vu
tated that there has been a 30 per
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cent increase in the incidence of coz~
ruption among the Central Govern~
ment employees. » do not know, but
that corruption is there, it is rempant
and there is no doubt about it, end
wherever there is torruption it has
got to be stamped down with all our
strength.

The Minister of Homo Aflaire (Shek
G. B. Pant): That is the incidence of
cases detected by them.

Shri H. N. Mukerjee: I am quite
ready to accept the Home Minister's
assurance that there has not been
anything like that much increase. I
da feel that the public has to be re-
assured, especially when we find that
the Vivian Bose Report on the LIC
matter has not been disposed of, or
the investigation in regard 4o the
Special Personal Assistant to the
Prime Minister does not also appear
to be making progress of the sort
which is satisfactory, I do feel that
the Home Minister should tell the
country that he is doing all he cam
to ensure that corruption is rooted
out. That is what I want him to tell
us—that he is doing all that he can
to root it out.

1 have given one cut motion notice
in regard to the working of the Citi.
zenship Act, because I was rather
perturbed about & case which I had
forwarded to ¢he Home Minister.
That was the case of a man who was
in Pakistan, who was in jail there
immediately after partition for nearly
four years. He came to India and he
wanted to register himself and he
took a sanad to practice in the Tri-
pura court and all that sort of thing.
But because of his political antece-
dents he was not allowed to register
himself as a citizen of this country
under the law, and the result is that
he has been thrown to the
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the kund of faciity which I thought he
had a right to expect I gave those
papers to the Honte Minister but, for
.some reason or other which were not
very clearly specified, he nformed
me that he could not interfere in this
matter, and I was very unhappy 1n
zegard to that

I think we should later have an
opportumity of discussing the whole
question of the treatment we are
according to our Scheduled Casies
and Scheduled Tribes But on this
occasion I will refer only to one
matter which has rather perturbed
us, and that is the answers that we
have received to the questions that
NENe hem B, on e st B
example, there was the answer to a
question some time ago from which
it came out that in the Planming Com-
mission there are 216 gazetted officers
of whom 1353 are techmical officers
and 63 are non-technical officers and
of the 216 only one i1s a Scheduled
‘Caste person and he 1s a technical
-officer 1 do no* understand why this
kind of thing happens Then about
‘the Railway services, I find 1n answer
to 2 question 1t was said that the
gazetted officers number 3,460 and the
‘Scheduled Caste and Scheduled Tribe
people altogether got 9—9 out of
3460' I know there are handicaps
under which the Scheduled Castes and
Tribes suffer but that 1s no reason
why thus kind of discrimination ap-
pears to be practised, and agamn 1 do
hope that the Horte Mmnisier would
g1lve us some assurance in that regard

Now I turn to a matter which was
mentioned 1n this House yesterday
when the Law Mmistry’s demands
were under discussion The Law Min-
1ster naturally tried to get owt of
the situation by saying very correctly
that the Home Mimister would per-
haps give a proper reply, and that
was i regard to the whole guestion
about High Court judgeships, appoint.
ments to High Courts etc. Now, from
the Law Commission’s Report yester-
day 1t was quoted, and I am referring
to it again. On page 72 of the first

MARCH 19, 1988
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volume of the law Comimssion’s
Report there 18 an averment ©of <he
Chief Justice of India, not merely an
impression, as the Law Minister Ras
tried to interpret it, but there iz an
averment of the Chief Justice of
India that

“recommendations of the Chiet
Justice have been ignored and
overruled and that of the Chief
Minister have prevailed”

There was also reference to an-
other statement quoted in the Law
Commassion’s Report at page 73 of

volume I that.

‘“ in my opmion, in ten years'
time,, or. so when_the last of the.
Judges appointed under the old
system will have disappeared,
the independence of the judiciary
will have disapprared and the
High Courts will be filled with
judges who owe their appoint
ments to politicians "

I do not wish to amphfy this point
which was discussed yesterday But
I do wish the Home Minister to give
us some assurance mn this regard
Here 18 an averment, by no means the
reporung of an impression of the
Chief Justice of India, an averment
which 1s considered so important by
the Law Commission that they in.
corporated that averment m ths par-
ticular volume and ‘here cun be no
stronger 1mpeachment of the Govern.
ment 1n so far as appomntment to the
highest judiciary 1s concerned That
18 why I do wish the Home Mnister
gives us some satisfaction in regard
to this ma‘ter

I notice several cut motions in re-
gard to the protection which the lin-
guistic minorities are entitled to
under the Constitution of our coun-

try 1 know thereis a Comms
sloner for Linguistic  munorities
But, I fear that this job is not

taken very seriously so far as e
Government is concerned. That is why
we do not yet have any opportumty
of discussing this guestion. But, !
have been told and hon. Members:



religious rights and imposes ostra-
cism and social boycott on his so-
called disciples. Actually, there was
an Act in Bombay which our Finance
Minister Shri Morarji Desai had put
on the statute-book in order to bring
about the prevention of ex-communi-
cation by the high priest of this perti-
«cular community Ail sorts of medi-
aeval practices are perpetrated under
cover of pseudo-religious sanction
and every member of the Dawoodi
Bora community, I understand,—this
15 a document which I have passed on
to the Home Minister—has, from
time to time, to take an oath, an oath
which goes right against the grain of
Indian citizenship, because 1t iz an
oath which has been described by
Shrn Morarn Desai himself in  the
Bombay Assembly as a variety of
treason. Even in regard to questions
of peace and war, they have to abide
by the instructions of the high priest
of the Dawood: Bora community, who
18 a very wealthy person, who goes
from country to country, who goes to
Pakistan and comes back here. I do
not know, the position is very compli~
cated. I do wish the Home Minister
will give us some satisfaction in regard
to this.

1 wish now to refer to another
matter which was mentioned in
other House, but no reply
to the propositions ' made
414 (AD) LSD -8

1

was
by

foryner joint editor of a
dayy, who says that the Central In-
teljigence Bureau’s funds had been
utilised for the purpose of running
this anti-communist daly peper in
Cajcutta. I do not know the rights
or wrongs of the matter; I do not
knoWw the truth or falsity of it I have
a sheaf of documents here. I have
here statements made at considerable
len€th by 2 person who describes
navsel! as one of the editors of the
paper. who had been approached by
certain people to take a job in this
dajly newspaper, who found out,~he
says: 1 do not know—he gays he found
oyt that moneys belonging to the
Central Government through the
agency of the Central Intelligence
department were being utilised for
th's purpose I am not mentioning
nasnes at all I am going to pass on
all the papers that I have got to the
Home Minister. But, I do wish to
say that if there is any truth in this
mgtter it is something very dele-
terious to the interests of our country,
1t moneys of the people are to be
utilised for the purpose of running
newspapers in order to prop up cer-
tajn forces.in th:s country and to
damn certain other forces, surely, that
is 8 function which the Government
should not take upon itself to per-
form

There is enother matter which also
1s somewhat delicate and to which 1
nesitate to make any reference. But,
1 am afraid, I do have to make some
reference to it and that is, that the
gome Minister takes the initlative in
nolding Governors’ conferences from
tioe to time. I know we are not en-
tifled in this House or anywhere elsq
to make any reflections on the con-
duet of Governors. But, it  has so
hoppened that in the West Bengal
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Assembly, on the 4th of March, the
Leader of the Opposition there quot-
ed a letter written oy the Governor
of the State in her capacity of the
Chancellor of the University, to the
Chief Minister of. West Bengal where
she is reported to have observed,

“I am shocked to find that the
leftist parties are sending some of
our students to China for treat-
ment. I need hardly add that in
addition to treatment for tuber-
culosis, they also receive indoctri-
nation.”

This is a matter waith which I am
shghtly concermed because many
doctors, specialists in Calcutta, heart
specialisis and other kinds of specia-
lists are associated in the organisa-
tion called Students Health Home,
about which the Prime Minister
knows something, because I did have
some communication with him in
regard to this matter. The Students
Health Home sends a certain mumber
of students every year by a process
of selection held by a board of medi-
cal examiners to a sanatorium n
China. They also send students
abroad or to our sanatoria in India,
as in Vellore in South India. They
do this. Now certain obstacles are
being put in the way of this organi-
sation in spite of the fact that the
Students Health Home gets assistance
from the Calcutta Corporation, from
the Calcutta University, from the
Jadhavpur University and from the
Viswa Bharati University and it is
only on the alleged ground that they
have communist affiliation that the
Governor from this quotation given
in the West Bengal Assembly is re-
ported to have said that students who
are gent for tubercular treatment in
China are also indoctrinated in certain
political jdeas, and this is a matter
of which the Chief Minister should
take notice. The Chief Minister has
begun to take notice and the Chief
Minigter has put his foot down with
the resuit that the organisation is
suffering a great deal. As I said, I
have a It of delicacy and hesitation
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in referring to this matter because it
bas some reference fo the conduct of
s Governor. Since this matier has
been brought up before the West
Bengal Legislative Assembly by the
Leader of e Opposite there, I do
hope the Home Minister makes ocer-
tain enquiries and at least make sure
that no kind of discrimination is made
by the Governors, no kind of parti-
sanship is practised by the Governors
because they are holding the highest
position in the country, next only to
that of the Pres:dent, and in their
own aress, they are the symbol of
the State. Therefore, I do feel that
something ought to be done about it.

I had other things to say. You
have rung the bell and I should not
encroach upon the time of other col~
leagues. I do wish to conclude by
saying that the Home Minister, after
all, is one of the very few figures in
the Government who has had a
national personality for many years.
When we were young, we used to
think of him as one of the leaders of
our country. He is one of those who
led the Gandhi era If we are going
to live up to our profession, ‘Satyam-
eva jayate’ 1s what we say, surely it
is to the Home Minister that we have
a right to look. But, I am afraid the
Home Ministry is behaving in such
a manner, in an all comprehensive
manner of authoritarianism all over
the place that I do really feel very
unhappy about it Since we have
this motto qqua W& before us,
I would like to add another Maha-
Bharat motto, geiw tfrd7 qg bappiness
comes only through the attainment of
truth and through ethical behaviour
If we really want the people to attain
happiness, there must be ethical be-
haviour which I find missing very
largely in the activities of the Home
Ministry.

Shrt Surenédranath Dwivedy (Ken-
drapara): Mr, Speaker, before going
into the different items coming under
the Home Ministry I would like to
make a few observations, because, I
feel that the achievements of his
Ministry may not be properly ssses~
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sed if we feel that the internal secur-
7'y or safety has been assured to us
during the strewardship of a veteran
national leader of our Govern-
ment. In the context of the happen-
ings in the neighbouring countries to-
day, it becomes important for us to
consider whether the Home Ministry
whuch is the custodian, to say, of the
administrative apparatus of this coun-
try has managed the affairs in such
a manner as to create an atmosphere
for respect of law, for respect of the
Constitut.on and for creating a be-
haviour pattern for a democratic
society either within the administra-
tion or in the country.

I know the people have to play a
great part, but the State also has its
duty to give a direction in this matter
It becomes important, therefore, to
consider whether the Home Ministry
has been able to do anything in this
matter.

What we find is rather a very dis-
mal picture. Take this police beha-
viour. I would like to take it first
because this s a machinery which
directly deals with the masses of our
country. I am sorry to say that in
sp.ite of repeated demands in this
House and elsewhere that a code of
behaviour be prescribed for the con-
duct of the police towards crowds so
that firings, lathi-charges and all sorts
of tortures that the police generally
take to are eliminated in this country,
nothing tangible has been done in
this regard.

Not only that. If I mention about
crimes, I am sure the Home Minister
will come forward with statistics
from different countries to show me
that it is much lesy here than what is
prevalent in other countries, and 1
do not want to go into that, but the
fact remains that the common man
today, is afraid to go to the police
even for small thefts or crimes be-
cause he feels that he cannot get any
Protection whatsoever from the police.
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It is slso a very regrettable fact
that even today we have the Pre-
ventive Detenﬁop Act on our statnie-
Yook and that it is not being removed.

About corruption and nepotism, X
think, the less said the better. But
the most disturbing factor that I want
to bring to your notice is the increas-
ing attempt on the part of the exe-
cutive not only to encroach upon the
liberties of the people, but to disre-
gard the decisions of the legislature,
and, even at times, the judiciary.

I want to give you only one ins-
tance, for which I know, in a debats,
you also expressed some concern. It
will be seen that from 1957 May on-
wards 110 ordinances have been issu-
ed 1n this country, and out of them
ten are Presidential Ordinances.
These were issued when it was known
that Parhiament sits very often for a
long period and also that the State
Legislatures are in session. Still, the
executive thought it proper to resort
to these ordinance-malkang powers
without taking into account the effects
of these ordinances on the growth of
democracy. Has there been any
emergency to such an extent as was
visualised by the Constitution to
resort to ordinances so often?

I will cite only one example. In
March 1958 elections to a municipal-
ity were held after seven years of
suppression, during which period it
wasg being managed by the Executive
Officer. The elections were held in
March. The High Court passed orders
on 11-12-1958 declaring the elections
invalid. The legislature was in ses-
sion. It adjourned after two days,
but no reference whatscever was
made to the legislature. Rather, the
legislature was adjourned before the
scheduled time, and after it was ad-
journed, on 15-1-1939 an ordinance
wag issued validating the elections,
because, I am sorry to say, a certain
Congress Member who was the Chair~
man of that municipality had beam
affected. The Bill validating the
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ordmance has been rejected by the
Assembly, and the orfiinance itself, I
believe, has been challenged in the
High Court. This clearly shows that
the executive does not want to res-
pect even the constitutional oblige-
tions imposed on it

Then 1 would refer to another in-
cident which does a great deal to in-
fiuence the opmnion of this country
against the democratic process. It is
well known to this House that some
time back there was almost a consti-
tutional crisis in a State. The Minis-
try resigned saying that it could not
curry on the administration, and the
Cramthitntion makes W obiigetory vhat
the other parties should be asked to
form the Ministry, or the resignation
should be accepted and fresh elections
called for, whatever the constitutional
procedure, but one finds that instead
of resorting to that, entire administra-
tion there was kept in suspense for a
fortmight. The most objectionable
purt of it is that the constitutional
head of the State came and consulted
the Home Ministry and met the Home
Minister before deciding upon his
mext course of action, And what did
he do? Because the Congress, of
which our Home Minister is a great
leader, decided that the particular
Ministry ghould resign, and it was not
ready at that time to permut the
Ministry to continue, it is assumed
that probably he came to influence
the Home Minister so that they might
be permitted to continue. What was
done? A most illegal act was done
by asking the Ministry fo withdraw
its resignation which is, I think, un-
parallelled in the constitutiona) his-
tory of this country. If these things
are done by the highest executive of
the land, Bow can we expect that
democracy in this country is going to
be a success?

Incidents like this naturally raise
the question of the appointment of
Qovernors, whether it is not time that
we review.the en‘ire question of the
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institution of Governors in this coun.
try, the irremovable imstitution of
Governors. You know very well, Sir,
that when the Constituent Assembly
debated this peint whether we should
have elected or nominated Governots,
various matters were brought forward,
and people expressed apprehensions,
but a categorical assurance was given
by the Prime Minister that these ap-
pointments would naturally be made
from amongst persons who were not.
mally not in politics. But what do we
find today? Out of 14 Governors, ten
are persons who ere Congress Mem-~
bers, some of them were even defest.
ed at the elections. I put it you that it
these people, persons of this political
persuasion are put at the hesd of the
State, do you feel that the other peo-
ple there or other parties would re.
pose any confidence whatsoever in
such persons, and they will be able to
carry on the State mechinery impar-
tially and judiciously? It is ¢time,
therefore, 1 feel that we review the
whole question of this Governorship,
and I think the Home Ministry should
come forward with some proposal for
this 1n this House.

The next question, which is aiso of
the gravest concern to this  House,
which has been mentioned by several
other friends before and which was
referred to yesterday too, is regarding
the executive's encroachment on evea
the judiciary. Just now my bhon.
friend Shri Mukerjee has read out
the relevant portions from ‘he Law
Commission's Report. I would only
want to know from the Home Minis-
ter the number of cases in which this
has happened as has been stated
by the Law Commission that recom-
mendations of the Chief Ministers, in
preference %o the those of the Chief
Justices, have been accepted. It Is @
great reflection on the character of
the Home Minister, I would say,
because, if these matters are true,
they will naturally create a feeling
that because he happens %o be the
party boss here, he encourages them
in whatever his party-men do In ihe
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States, and than belps them at the

. This is & very serious mat~
tor of the House and the entive
spuntry shonld take note.

§ then come %o another Question,
Demand No. 47 regarding the Cabinet.

{

You will find that there is an in-
crease of over Ra. 2 lakhs to be borne
in respect of Cabinet Members, and
this is in regard to the tour expenses
of the Ministers alone. One does not
know the subsequent increase on the
office establishment and other neces-
saries for the Ministers. I would like
to know when there is going to be
an end of this addition to Ministers
as also the addition to the secretarial
staff. It is going on. Is there any
ratonal basix? Is there any compar-
sble efficiency? What is it that

is trouble within the party, they may
be doing that, but this is being done
at the expense of the people’s money
That is what ] am more concerned
with. From the report, we find what
attempts have been made to see that

ward to favour the relatives of the
Ministers in order to see that they get
sufficient Government backing for
their proposals, This is not a very
heakhy sign. § fesl that the feeling
that is growing in this country that
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On previous occasions when there
wexe very severe charges uf corsup~
tion agamnst the State Mimisters and
so on, the same thing happened

Sbri Goray (Poona) This 13 the
only instance where the communists
are following the Congress.

Shri Surendranath Dwivedy: They
are friends in need Anyway, it iIs
because we have refused to go into
the corruption charges levelled against
the Mimisters i other States, that
they are also taking that
and following it there. 1 feel that it

%

Then, I come to the Home Secre-
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been put at Rs. 11-92 lakhs. Who are
these additional officers? While on the
one hand, we find that the number of
secretaries has been reduced, at the
same time, there has been mcrease
in the number of thede additional offi-
cers, who, a8 Shnt N. Gopalaswami
Ayyangar remarked some time back,
are a filth inside the edmumstration.
How are they appointed? Are they
appointed on an ad hoc basis? Were
these appomntments referred to the
UYPSC? Why should there be these
addittonal officers? Why not say in
a straightforward manner that ‘We
cannot manage with the staff that is
provided? It would have been more
honest if they had said that they
wanted these officers on a permanent
basis, mstead of creating this feeling
that there s no justice in this depart-
ment at all That 1s the feeling creat-
ed 1n other people who work even m
the Intelligence Bureau You will find
that the expenditure of the Central
Inteligence Bureau has increased by
about Rs. 50 lakhs While the actual
expenditure in 1857-58 was Rs 157
crores, 1n 1959-60, the estimated ex-
penditure 1s Rs 2 00 crores There is
an impression that even the persons
working 1n the Central Intelhigen~e
Bureau do not get proper considera-
tion And what 1s the work that they
gre domng® We find from en analys:s
of the budget that more money is
provided for the Kashmir State But
we know 4hat there was sabotage some
time back near Pathankot, and things
Jike that What was the Central In-
telligence Bureau doing?

Shrt Nath Pal (Rajapur): Tapping
MUPs telephones.

Sbri Surendranath Dwivedy: What
are its achievements’? Probably, that
may be so. For, the present govern-
ment are so much afraid of their own
existence that probably the Intelli.
gence Bureau 1s only wed agamnst

these palitical parties.

1 also want the Home Minister to
@ into another matter, and ¥ is this.

for Gronty )

Recently, there has been s

in each secrétariat from grade III to
grade 1I; and these promotions are
made without taking into coosidera-
tion the senior group in grade IIL I
understand that my hon, friend Shri
Hem Barua had some correspondence
with the Home Minister on this
matter,

S8hri Hem Barua (Gauhati): Long
correspondence.

Shri Surendransth Dwivedy: And
the Home Minister had assured him
that no person who had not put im
at least two years of service would
be given promotion But as many as
133 persons from grade III, who were
promoted from a lower post only
some time back have been promoted
again, whereas the senior group has
been completely ignored. This pro.
motion seems to have no basis That
18 why the expenditure on this head
has increased by more than half 1
want the Home Mimster go into thus
question.

I would also like %o refer to the
question about the IAS officers which
was referred to by my hon. friend
Shr1 H N Mukerjee From the re-
port, we find that nine persons under
the special recruitment scheme are
expected to be appointed shortly. I
would hke to know why the matter
18 being delayed There 1s a report
in some press—I do not kmow how far
it 1s 4rue—that caste considerations
prevail in this matter; I do not believe
that it can be true under the Home
Ministry, but this 15 a thing which
has to be clarified. For, such a person
as Shri Sampurnanand, the Chief
Minister of UP has sald only ¢he
other day that caste-sm has also its
nfluence in the administration. These
are some of the very important things
on which we should like to know from
the Home Minister what the sctual
position is,, and how far these things
are true,

I now come % the zomal councils. I
have no grudge that the expenditure
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on the head Zonel Councils’ is increes-
ing; that is all right, becduse the insti-
tution Ras started functioning very
early. But I would like to know from
the Home Minister whether the zonal
councils have served any useful pur-
Jpose in bringing about u settlement
or creating & feehng of concord

ongst the people in regard to the

uted areas, in border disputes
ke Seraikella-Kharaswan between
Qrissa and Bihar, or Belgaum-Nipani
between Bombay and Mysore. I would
like to know whether any tangible
work has been done, I want the Home
Minster to tell us what the actual
position 1s. I do not went the Home
Minister merely to tell us that if two
States agree, then he would decide.
That is not how he should look at
the problem He should use his influ-
ence and try to see that the discon-
tent m the country in regard to these
disputes as also on the question of
bifurcation of Bombay imnto two
States 1s removed. Only 1if these
things are settled, early, can social
tension and bitterness in the country
be removed, and we would be really
in a position 40 work for the econo.
mic development of the country. The
wishes of the people must be respect-
ed; and 1f the wishes of the people
demand that Parliament should also
revise 1ts policy, we must have +“he
courage to come forward and say
that we shall revise our policy.

The next point that I would Lke %o
mention is in regard to the welfare
of the 4ribal people and the Sche-
duled Castes. For this, we are spend-
Ing a crore of rupees every month;
that is all right, and I congratulate
the Ministry for this. But I would
like to know from the Home Minister
whether the money that is placed in
the hands of the non-.official bodies
is used for the purpose in view,
Several times, this matter bas been
brought up; I am really ashamed to
say that in my State, for instance, I
find that same organisations which
Wwere nowhere in the picture for
Several years, have suddenly sprung '

Up, a5 soon a3 the Home Ministry pro-{ .
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vided Rs, 8 lakhs; some Institutions
were suddenly organised, and &
Deputy Minister became the presi-
dent of the organusation, and the
money is spent for rehabilitating
workers who are either defeated or
who have had no employment.
And what do these persons do?
They really are very useful at the
time of bye-elections and elections.

Shri Nath Pal: They are aiso de-
pressed classes.

Shri Suarendranath Dwivedy: In
that sense, on the ground that they
are ‘political sufferers’, they can uti-
lise the amount. I have no objec-
tion.

I congratulate him again that he
has a broader outlook to give from
the Home Ministry Rs. 75 lakhs for
the development of gramdan villages
of Koraput That work was entrust-
ed to the Akhil Bharatiya Sarva
Seva Sangh against whose honesty
and integrity, we have nothing to
say. But why 1s 1t that even that
organisation, which wants money for
the development of these things
from the Government, has returned
a substantial amount of that money
to the Home Ministry? Why is it
s0® Because the provincial counter-
part of this Government there does
not want gramdan to succeed, does
not want the co-operative movement
to succeed. It is a fact which has
been given out by Anna Saheb Sahgs-
rabuddhe who was mn charge of that
organisation. I would most humbly
ask the Home Minister—and as a
national leader—to consider whether
we should continue these things in
places like that. In spite of the fact
that money was available, these
things were not carried out, and the
gramdan movement is going to be
shown as if it is a great failure. There
are difficulties. We all know them.
In this country, there are no tech-
nincal personnel and eocial workers
are very rare. It is a fact nowadays.
At the same time, when everything
waz available, why is that this
money could not be spent?



Congressmen on a pay of Rs. 1,000 a
month. This is what I was told. Of
course, if this is only to re-employ
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own political ends, then it
the doom of democracy, it
the greatest blow to democracy.

1 therefore mincerely and earnestly
appeal to the Home Minister to take
all these problems into considera-
tion. Let us all put our heads to-
gether to create an  stmosphere for
the healthy growth of democracy, for
the success of which we are all an-
xious.

Dr. Sushila Nayar (Jhansi): I am
grateful to you for giving me this
opportunity to express a few thoughts
on the Demands of the Home Ministry
that are under discussion.

E-H
sk

First of all, I wish to congratulate
the Home Minister on the fact that
on the whole we have had a peace-
ful year in the counmtry, in spite of
the fact that there are many trouble-
are in the

While I am mentioning this, I would
hike to say that it 1z a little bit pain-
ful to me that we—or some of our
friends on the opposite side—are not
@iwving a chance to the people of
Bombay to settle down, develop peace-
fully and carry out the experiment
that Parliament has given them an
opportunity to carry out.
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hearted and good by instinct;
can be ensily misled and made to do
things that are harmful for them-
selves. This morning's papers tell us
of what hag happened in the Cal-
cutta University because there was 2
stiff examination paper.

Under these circumstances, in the
mterests of the pesce, prosperity and
happiness of the masg of people, it
may be necessary from time to time
1 stop someone who is going to play
with the emotions of the people, and
from that pomnt of view we cannot
blame Government for keeping with
them the tool of preventive deten-

for Grants 7216,

being attended hy the Home Minis-
ter from time to fime are working
well and indications are that as time

people, and I find that many of these
people were functioning more or less
in the ‘Robin Hood’ style. They are

operation of the people that the Police
is not able to deal with them. And,
when they sre not able to deal with
them, they sometimes do things that
are not proper for the Police to
and they connive at some of th
undesirable doings and further add
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-to be the most loyal soldiers of the
Rani’s army till the very end. Could
-we not take hold of some of these
-young fellows, settle them, perhaps,
«n this Chambal valley project that
is coming up and make them take to
some kind of co-operative farming,
thus giving them a creative outlet for
their energies? I think the experi-
- tment is worth trying and likely to
yield considerable results. I hap-
.pened to meet during this Pad Yatra
one man who had committed 7
murders. Every time he was put in
jail he murdered someone.

The Minister of Home Affalrs (Shri
.G. B. Pant): Not in Delhi, I think.

Dr. Sushila Nayar: Not in Delhi
but in U.P. Sir, I hope you would
not be too strict with me for time
because I have a few things to say.
This man wag made use of....

Mr. Speaker: The hon, Member re-
fers to murders in U.P. merely be-
cause the hon. Home Minister was
the Chief Minister there once. But,
how can I allow that?

Dr. Sushila Nayar: I am just com-
ing to the point. This man became
a murderer in the first place because
he was used by a big zamindar to
commit a murder. That was the first
step. He went to jaul along with the
group that was employed by this big
zamindar or Raja. One of them
was going to give out theé whole thing
and this fellow thought that he was
in honour bound to protect the
whole company and he murdered the
second man. That was the second
murder, and ultimately he committed
4 murders inside ja:l and 3 outside.
Then he landed up in the Lucknow
Model Jail, for which the hon. Home
Minister may take credit and pride
because he was the Chief Minister
of UP. In that Model Jail the man
was reformed. He was just 14 or 15
when he committed the first murder.
He was reformed and made a useful
citizen in Lucknow Model prison. I
was very well impressed by him
when he accompenied us on this Pad

talked with him and from him I tried
to understand what would be the
way to deal with some of these young
fellows who are taking to dacoity. We
may give them some work or organise
them in some of the new schemes
that are coming up every day. He
also felt that if some of these fellows
are taken in hand and given a crea-
tive outlet for their energies, they
can become an asset to the country
instead of being a menace as they are
at present.

Acharya Kripaiani (Sitamarhi):
Let the Home Ministry try the ex-
periment under our Home Minister.

Dr. Sushila Nayar: That is what I
am pleading with the Home Minister
to do.

The second point that 1 wish to
make is about the dependents of
some of these dacoits. I also hap-
pened to meet 5 or 6 year old
daughter of Putli; I also met the
widowed daughters-in-law and grand-
children of dacoit Man Singh. All
their property has been confiscated
and they are starving. The sins of
the fathers should not be visited on
the children, is an old saying. Could
the hon. Home Minister think of some
way of enabling these children to
have an honourable living so that
they may have a chance of becoming
useful citizens and serving the coun-

What I am really pleading for is to
replace the punitive outlook by a re-
formative outlook. Mahatma Gandhi,
the Father of our Nation, always used
to say that in Free India jails woul
be like mental hospitals where the
prisoners would be given
cal treatment and reformed. I am
happy that Lucknow Model Prison s

hi
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paid wages for their work? If they
were paid, when the prisoner comes
out of jail, he will have a little bit
of money in his hands with which he
can start life. In some places it is
being done; in many places it is not
being done,

I was told by the Jail Superinten-
dent that there is a committee which
is working on jail reforms and it is
presumed that it will take them 10
years to complete that report because
they have to go very cautiously and
watch every step. I plead that, this
1s not fair; is not right. All of wus
have been prisoners and it is, per-
haps, due to that that our jails have
undergone considerable improvement
But this one aspect of paying the pri-
soners the wages for their work is
most important and I beg of the hon,.
Home Minister to have this system in~
troduced throughout India immediate-
ly without any further delay.

The second thing that I noticed was
that some of these men have become
excellent artisans. They had become
real artists whether in making kaleens
or durries or in painting or in other
arts and crafts. 1 asked what happens
to them when they go out? They are
completely lost; they are scattered in
different parts of India. Could aot
there be a laison between the Indus-
tries Department and the Home De-
partment by which all these men at
discharge can become 3 nucleus of a
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co-operstive society for developing
the craft in a particular village?

We are spending the nation’s money
in training these men when they are
in prison. Let us make use of the
training that they have had when they
come out.

The next point I would méntion in -
this connection is about the under-
trial prisoners. I visited the Jhansi
prison. I found that the under-trials
are still suffering great hardship.
Some of the maltreatment that they
meet at the hands of police is fairly
w.ll known. But, apart from that,
the cases of some of the under-trials
are more than a year old. This leads
us to the whole system of delays in
our judicial system. We are proud of
the independence of our judiciary. We
are proud of the achievements of our
judiciary. Yet the fact remains that
there are tremendous delays and it
is a worn-out saying that justice de-
layed is justice denied. I beg of the
hon. Home Minister to find some way
of avoiding these delays. Perhaps,
the man is going to get imprisonment
for 8 or 8 months; but he has been
under-trial for 2 year or more. Is
that fair; is that right? We must find
a way of avoiding such contingencies.

We have passed the Probation of
Oftenders Act which is a very noble
Act. But whether it is the probation
of oftenders or whether it is jail
management or whether it is manage-
ment of dacoit problem, it needs a
new outlook on the part of the police,
which means a new type of training
for them, which, apart from making
them custodians of law and order,
handling the big stick, makes them
also have an outlook of the reformer,
the outlook which understands crimi-
nology, the sources of the actions of
the criminals and which can check
them and reform them and turn their
energies into constructive channels,

1 have noticed in my travels that
the police in the south is much more
civilised, if 1 may use that term, than
the police in the north. Could there
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be some new methods introduced m
the training of the police so that they
get some of the elements of psycho-
logy, some of the elements of the
techniques of getting at the minds of
men and some elements of knowledge
for making these criminals into better
human beings and dealing with them
in a proper, humane and scientific
manner? Then there is the question of
cotruption. Everybody is talking
about it. It reminds me of the words
of an Urdu Poet,

T W qur SOY Wi Ty ¥y

We have taken several steps to~
wards checking corruption. The
figures given by the Home Ministry
are mere: 1n 13%8-37 Ihe vighance
cases were 616 and the complaints
were 3,716, in 1957-58 the vigilance
cases were 3,684 and the complaints,
6,483, Till November, 1938, the vigil-
ance cases are 3,188 and complaints
5301. Is it merely due to better de-
tection or is jt due to incresse in the
cases of corruption? That is a quest-
ion for the Home Minister to consider.

While on thus subject I would like
to mention that we go on having a
tremendous increase in administration.
Layer after layer comes into being
to deal with a particular problem. For
instance, the pelice was meant to de-
tect crime and corruption and so om.
We found that it was not able to do
the whole job and s0 we had the C1.D.
But then that was not enough and so
we had the Anti-Corruption Depart-
ment and then we had the Vigilance
Department. Layers are added on.
But does anybody see that the lower
layer or the first layer which was
found not effective and for which an-
other layer had to be created is pro-
portionately reduced in numbers? I
do not know. 1 have tried to find out
but I have not been able to get a
satisfactory answer. I am Quite aware
that it is not merely by adding up
officers of the various layers that we
can take care of corruption; it is the
general morality of the people that
has to improve; but at the same time
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%

S;EEEE‘E%
it
fégi‘%'“ggé
e
TR

5
:
E
it

1R
M
Hi
<858y
F;
H
1.5
1311

Be
g
g
J
5
&

a false
person or small person or anybody, it
there is something wrong, we wmust
take note of it, and we must proceed
with it adequately

One of the hon. Members opposite
was making some very extravagant
charges and suggesting that corrup~
tion etc. go to the very top right upto
Ministers etc.

Shri Surendranath Dwivedy: Can
she tell me what are the ‘extrava-
gant’ charges?

Dr. Sushila Nayar: To my mind it
was an extravagant charge but the
hon. Members may have a different
view, In this Government, 1 am proud
to say very high traditions have been
set up for integrity and honesty.
Even on the suspicion of inefficiency

£

Another point I want to
the subject of suppression
traffic in women and
grieved when I talk on
An Act was passed by
958. The Home Minister
enough to state on
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effectively and adequately deait with.
At any rate we have to find a solution.
I beg of the Home Minister that he
should take adequate action to see
that this Act really functions in the
spirit in which this Parliament has
passed it. In our neighbouring coun-
try, prostitution has disappeared. 1t
can disappear in India if there is a
determination on our part that we
shall put an end to the exploitation
of human flesh of our mothers,
daughters and sisters. In this con-
nection, T want to bring to the notice
of the hon. Minister one anomaly.
The homes that are being started are
called after-care homes. In many
places there are no institutions to do
the earlier part of the work—that is,
care programme. It comes before
after-cavre. What is the idea of having
after-care before having facilities for
the care programme? In many places
there gre five or six or seven inmate:
with eight or ten members of the staff
in the after-care Homes. The position
in this regard is a little bit difficult.
One goes and asks: who is respon-
sible for these Homes? We are told

is the Central Social Welfare

PHALGUNA 8, 1850 (SAKA)
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ponsible for the programme and it is
the responsibility of the CSWB. Back
I go to C.8.WE. and then they sy
that it is the State Government. I go
to the State Governments—four or
five State Goverpments—and they
say: here are the instructions from the
Home Ministry and this is how we
are to function and so our hands are
tied. There is need for some clarity
and some definition of responsibility.
I beg of the Home Minister that in
this work there is great scope and
great need for making use of the
non-official organisations and agencies
who have specialised in this type of
work and who have been working in
this line for more than thirty years
and who can make valuable contri-
bution and cantribute to the success
of this scheme.

Lastly, one word about the Union
Territories. The hon. Member oppo-
site mentioned something about two
Congressmen being provided for, ete.
In the State of Delhi there was a
legisiature and there were people,
responsible and elected people to
whom the publijc could turn. When
all that is abolished, if the hon. Home
Minister has thought it wise to have
at least two committees which are
vitally connected with the life of the
people—industries and public rela-
tions—and to put two venerable men
of Delhi public life, who are respect-
ed and are well-known public work-
ers for years in this city, there is
nothing wrong about it. I think it is
one of the most welcome things. At
least there is some place where any
man can go and express his views
without having to knock at the doors
of the officials all the time. There-

for whose learning I have great res-
pect, that he thinks that cur boys for
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toria in China, surely he can find
funds for putting them in any of the
sanatoria in India. We have & good
climate, good buildings and good phy-
sicians. We supply physicians to
many of the countries in the South-
east Asia zone. Some of our medical
men have done valuable work in
China. Why should our boys have to
go to China, to the sanatoria in
China, to recoup their health unless it
is for indoctrination, as has been very
rightly suspected? Well, Sir, I leave
& to him to think about.

Similarly, he said something about
victimisation of the Services. Sir, the
Government pays certain people w0
run the administration. Is it right
that those very men, paid government
servants, should go and join agitation
to undermine the Government, under~
mine the stability of the country? If
Shri Mukerjee’s party was running
the administration, they would not be
stopped, they would not be punished,
they would just disappear. They
would be no more in this world, they
would be finished. With this tradi-
tion of the party that he belongs to,
it is surprising that he should criticise
some little action taken against some
people.

Sir, I end with just one last appeal.
‘Who is going to keep a check on the
growth of administration if not the
Home Ministry? Look at the number
that has increased in the Finance
Ministry itself. New taxes have
come into existence, no doubt. But
have the returns in taxes been pro-
portionate to the increase in staff
there, has the increase in expenditure
on administration been proportionate
to the increase in work and the in-
crease in returns that there have
been? Sir, it is for the Home Ministry
10 look into. They have the O
Division. What have they
I do mot know; but I do beg of
Horpe Minister to see to it that
new taxes that we levy go into
ductive purposes and not merely
the Increase in the cost of sdminis-
tration.
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R IH ¥ O T g, qR ofy sw
wa A wel § Ao g, A
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wg FETT A gEi w2 W gw Y
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W oweRl ¥ A oy fafady o
forgr g% @ Fr AN wraT g

Shri Frank Anthony (Nominated-—
Anglo-Indians) Mr Deputy-~-Speaker,
Sir, T am grateful to the Home Manis-
ter who appears to have broken his
normal lunch schedule to stay on and
listen to the debate

Shri G. B Pant: Yours too

Shkri Frank Anthony: Mine 13 a
moveable feast, sometimes I lunch at
4 o'clock

My cut motion refers to the need
to clarify the rights given to the
minorittes linguistic  and religious,
under article 30 of the Constitution
The Home Minister knows that arti-
cle, he has been a distinguished and
acute lawyer, and even today he 1is
more acute than most of the most
acute lawyers The gist of article
30(1) 1s that the minonties, based
on language or religion, have been
given the fundamental nght to
establish and admunister educational
institutions of their choice In the
same article 30, under sub-article (2),
no Government shall, in granting axd
discriminate against an educational
instituion because 1t 1s under the
management of a mmority based en
language or religion



7237 Demands MARCH 13, 1960

[Shri Frank Antheny]

1 do not know whether the mino-
rities, linguistic or religious, have
understood the deadly significance of
the Supreme Court's opinfon in res-
pect of the Kerala reference, the re-
ference that was made by the Pre-
sident of India in respect of the
Kerala Education Bjll. May I say, in
passing, that that reference by the
President—I mean no reflection on
the President, for, he only probably
passed it on—was extremely unsatis-
factory. It was understandably
incomplete. I do not know who for-
mulated that reference for the Pre-
sident, but every one was amared at
the reference. The judges could not
say very much. They admitted that
they had been put into a legal strait-
jacket; the lawyers were in a legal
strait-jacket. What we could not
understand was this: provisions in
the Kerala Education Bill which
were palpably ex-facie illegal were
not referred by the President. Then,
even those clauses which were re-
ferred were only referred against
articles 14 and 30(1),

The Home Minister knows and
every tyro of Constitutional law
knows, that article 14 is a broken
reed from the Constitutional point
of view. So, the few clauses that
were referred had to be tested by
the Supreme Court only vis a vis
article 30(1). But the most vital
protection given to the minorities ia
not under article 30(1); the most
vital protection is under article 30(2),
and that is, in giving aid to the mino-
rities, the State shall not discriminate
against them. I had pleaded; Inci-
dentally, T won my case completely.
The Supreme Court held that so far
as the Aglo-Indian schools are con-
cerned, all the clauses are ultra vires,
because, there is a special Constitu-
tional guarantee for the Anglo-Indian
community under article 337. 1t is
not aid in the normal sense, and the
Kerala Government cannot use a Con-
stitutional obligation to give aid as
an instrument to impose restriction.
8o far as the Anglo-Indian’ schools
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are concerned, the Supreme Court
struck down all the restrictions. But
what about the other minorities? The
Christians may have realised it in
Kerala. But what about the other
minorities in the rest of India, fthe
Muslims, the Sikhs, and the Parsees,
the large linguistic minority groups
created by the ill-conceived reorga-
nisation of States? We have cremted
a huge linguistic minority population.
To my mind, I should think that at
least 1830 millién people constitute
either linguistic or religious minori-
ties.

Now, about the opinion of the
Supreme Court, I had asked the
Supreme Court to refuse to answer
the reference, because the reference
was so limited. I said that the court
may very well answer the reference,
so as to supersede other vital guaran-
tees, and that is precisely what has
happened. The Supreme Court, by
answering an incomplete reference
without looking at the sub-article (2)
of article 30, has completely destroy-
ed for all the minorities in this coun-
try, article 30(2). What is going to
happen? That is why I have put my
cut motion down so that the Home
Minister will understand the position
probably better than most other peo-
ple, and will now do something to
clarify article 30 and fulfil the obvi-
ous intention of the framers of the
Constitution.

I will put the position very clearly
So far as the Anglo-Indian schools ar¢
concerned, for the moment, leave
them aside. But, should their
guarantees come to an end, they will
also be in the same position as the
other minorities. And what is that
position? What is the effect of the
Supreme Court's opinion in that re-
ference case? They have said that if
any school, including a minority
school, takes one naya paisa of aid,
Government may say all these things
to them; “If you take one naya pais
of aid, you shall charge no fees in
the primary stage. After that, it you
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charge fees, you shall band over all
your fees to the Government” The
Government may also sey to them,
“You may not appoint any one {0 your
noh-teaching staff. We will tell you
whom to appoint and we will pres-
oribe their qualifications and pres-
cribe their salaries”. In the case of a
Christian school, we will be told, “You
may not appoint a chaplain”, We will
be told, “if a chaplain is necessary,”—
because a chaplain is not on the
teaching staff—*“we will prescribe the
qualification for the chaplain and we
will prescribe the qualifications and
salaries of the chaplain.” That is
what the Supreme Court said in effect.

Then they went further and sai,
“if a school takes one naya paisa of
aid, the Public Service Commission
will select a panel of teachers from a
district and the schools 1in that district
shall and must appoint the teachers
only from that panel It will be an
imposition condition,

There 15 a school-—and I have had
the privilege of having that school
named after me, the Frank Anthony
Public School,—and 1t will be the
best school in Delhi. But we cannet
gt our teachers from Dell: We had
advisedly to advertise in the whole
of India The Supreme Court has
held that if a minority school takes
one naya paisa of axd, “you shall
<elect teachers only from the district
panel” Those teachers may be utter-
Iy unsuitable; they may not be edu-
cated through the medium of English,
but they say that “in an Engush-
medium school, you shall select teach-
vrs from this restricted panel, drawn
fiom the districts” How arc the
schools going to function?

Then the Supreme Court has also
stated this. The State, because, let
us say, 1t gives me Rs. 5,000 out of a
budget of say Rs. 5 Jakhs, will tell
me how much to pay my teachers.
Most of the States pey not only
niggardly but disgracefully niggardly
salaries. 1 have always said that the
malaise of Indian educetion is ——be-
Cause of your poor teachers. I am the
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Chmrman of several educational
bodies, and I have subscribed to a
maxim: that poor teachers always
make for poor teaching. What are our
scales? They are not munificent.
Some teachers whrote to me from a
non-Christian school and asked, “Why
have you prescribed such fantastically
high scales in your Frank Anthony
Public School?” I said, well, it is
Rs 200 to Rs. 35 for an under-
graduate trained teacher, Rs. 350—S500
for a graduate trained teacher. It may
be much higher than that in some
colleges But, 1s that absolutely a
fantastically high scale? But, accord-
ing to the opmmion of the Supreme
Court, if I take Rs 5 for the Frank
Anthony Public School, the Delhi
State Government may say, “You
shall not pay your teachers anything
more than Rs 75—150". That, the
Supreme Court has held, is within
the power of the State Government, if
it gives any aid to a minority insts
tution. Quite frankly, I say with the
greatest respect that the Supreme
Court opinion was palpably wrong I
do not blame the Supreme Court: I
blame the incomplete reference. The
Supreme Court, without looking at

article 30(2), has destroyed article
30(2).

The Supreme Court has said
although you, the mnorittes, have
been given a fundamental right under
article 30(1) to establish and admi-
nmister educational institutions of
your choice, if a munority institution
wants 10 exercise this fundamental
right, 1t may not take one naya paisa
of aad There 1s an obvious contra-
diction m terms Look at the signi-
ficance of this After all, who are
going to look after the minorities?
Government has not the resources
now to provide free and compulsory
education Some mainorities, to the best
of their poor ability, do provide edu-
cation for their poor children. Accord-
ing to the Supreme Court reference,
not one Anglo-Indian school in this
country will be able to take one naya
paisa for tens of thousands of indi-
gent children That is what the
Supreme Court has said.



TA4% Demands

[Shri Frank Anthony]

In the face of a fundamental right
given to all linguistic minorities, they
have said, “You have been given
under article 30(1), the fundamental
right to run an institution of your
choice; but if you want to exercise
that right you may not take one naya
paisa.”” Not a Sikh, not a Muslim, not
a Christian, not an Anglo-Indian, not
a Bihari in Bengal or a Bengali in
8ihar, not a Tamil or Telugu boy in
Delhi, can take one naya paisa. If you
take a naya paisa of aid, you must
accept complete regimentation such as
the communist government seeks to
impose on the schools in Kerala.

Article 30(2) has been destroyed.
This was never the intention of the
framers of the Constitution. We have
been given a fundamental right;
rightly or wrongly, the framers of
the Constitution felt that the minori-
ties, linguistic and religious, should
be given a fundamental right In
progressive democratic countries, in
Britain, they have achieved free and
compulsory education; but, they have
not done it by regimentation. In
America, the courts have repeatedly
postulated the dictum that the child
is not the creature of the State and
that the parent has the right to deter-
mine the kind of education to be
given to the child. That means, an
ordinary citizen of Britain and Ame-
rica has been given that position even
without any fundamental rights. Here,
we have given a special fundamental
right to the minorities, and yet we say
to them through this judgment that
the minorities must abandon their
choice, i they are going to get one
naya paisa of aid. I feel that the
position is ex facie wrong.

As I have said, under article 30(1),
all minorities have the right to run
educational institutions of their choice,
1 am not suggesting that our choice is
a synonym for the word ‘licence’. 1
concede that the choice of minorities
must always yield to remsonable re-
gulations. But [ submit also with
equal emphasis that the power of
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the State must always yield to the
reasonable exercise of choice, If my
choice is contrary to national inter-
ests, security and morality, the State
might say, “You cannot do that". But
after that, in terms of this fundamen-
tal right, I have an absolute right 1o
run an institution of my choice; Gov-
ernment cannot say anything. Under
article 30(2), the framers of the Con-
stitution have said specifically that
when any Government gives aid, it
shall not discriminate against a mino-
rity institution on the ground that it
is managed by a minority. Because
the Supreme Court did not have arti-
cle 30(2) before it, we were not able
to apply an axiomatic principle of
statutory interpretation. The Home
Minister knows it. It is an axiom
that when interpreting a statute or
the Constitution, the interpretation
must be according to the rule of har-
monious construction. The rule of
harmonious construction is, where
there are separate provisions, even
more so if they are a sort of joint
cognate provisions, you must give
meaning and content to each provi-
sion. The interpretation must be
harmonious and integrated. The inter-
pretation can never be such as to be
attached to one part that it super-
sedes the other part. That is precisely
what the Supreme Court has done,
without looking at article 30(2),
which says that I cannot be discrimi-
nated against on the ground that I am
a minority institution, when you are
giving aid. Article 30(1) preserves
my choice. Read these two sub-
articles together. The framers of the
Constitution give me a fundamental
right to run and administer an edu-
cational institution according to my
choice. In the same article they say
that * I shall not be discriminated
against because I run an institution of
my choice. Yet, the Supreme Court
has said, if I run an institution of
my choice, I shall get no aid. You
completely destroy article 30(2).

Shei C. R Pattadhi Raman
(Kumbakonam): In fairness to the
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Supreme Court, they have said, you
are not compelled to seek aid, but if
you seek aid, you must conform to
the rules governing the md

Shri Frank Anthomy: Quite; the
posstion is very simple I have never
said that aid can be clamed as a
nght. But read article 30(2). 1t
says thet when aid 13 bemng given,
when a Government has the capacity
to give aid, then it shall also give
aid—then it does not become ex
gratia—to & minority institution and
the munority institution continues to
exercise its choice But the effect of
the Supreme Court judgment s,
although aid may be given to every-
one else—the State Government may
be distnibuting Rs 20 crores as aid to
other non-minonity  mstitutions—but
when the minonty nstitutions come,
in the State Government say, “We
shall also give you aid, provided you
.bandon your chose, and submit to
State regsmentation " That 1s what the
framers of the Constitution palpably
never intended when they gave us a
thoice and when in the same article,
wuhjomed the right to axd When you
say to me that I shall not get and
because 1 exercise my choice, you are
palpably offending article 30(2), which
prombit. sou from discnimnating
agamst me, because I contmue to
manage my own institution It s a
umple position and I would beg of
the Home Minister to look into this,
with his acuuty of mind, he will see
1t Otherwise, 1t means just this, that
arlicle 30(2) has no meaning for us
\o Stkh, no Mushm, no Christian, no
Tamil, no Telugu, no Bengal, no
Bihan and no Anglo-Indian schaol can
ever get one naya paisa of aid, unless
they say, “All riht, we are prepared,
2< the Kerala Government wants, to
cubvut to complete regimentation”

I would beg of the Home Mmister
Hto look into this matter and clanfy
article 30(2) It needs very lttle
clarfication If the Supreme Court
had Jooked at it, this error would not
have crept in. But since they have not
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looked into it, a clarification will be
necessary & certamn mnunum of
phraseology that if a minority continue
to run an nstitution of your choice
under article 30(1), it will continue to
get aid, especially, if 1t 13 recognised
educational institution

ot qo (frmaz) swrenw
W, & Y AT Y AT § ST
N g @aar agar § A e @@
wfy dar At g€ ¥ ol B W F
I AT T FqTET qAv o ag e o
wew frurtngimm sfmm 3 g9
fafafes g 7@ v 1 & S v
AEAR 49 F5 AN F IR @
fagy & o} & fA9 WA w9 -
fra geaw arr g fs gax frami-
AKHT ®T A A gy ¥ @ o
AT e & fadie w2 @y
® @A AT O AN Ao A, wfEAzT
Y wRE FT W TG AL ¥ W
FH & 7 § waw g v wmd W
e frarar ¥ fag aga wraww
&P | gAEeT & g dTvae OsY
# = e SR el o, ot ey
Twg & Ty sfeard saw et @t
T AT ¥ IR N A% s %
T A FF SO gWT AW AT
TN agT AT T A &y AT &
T T% W AT § FTEY ATH g ¢
IAWT WA AT F WA AT W
v v ¥ ugfema d=ogd
TE OF WA A W 97 WX TR
W ACH @ AT @ 2 oW wrw
Ry, wv et o e g Wy ol
LR GRS R R R OR
RE L W TE 5 R A wfs-
arear wrgw g a1 Iwwd wew gt
ot % wowan g fe wg fodk g s
fortt Y & o WYE ot & & wivq et
W adR | R g fewrg § feaw



T 9T §F XE TG T TF AT A%
§ wft @ &N /A wmv QE
g F T I oen R}
feear a1 ¥ e & Fored w7 a9
WINF ATAN @EET & Are e
Y & 1 faed aTew oReew & aWg
o Wi ar A gen R frarter
W § ow fger QuT 91 9gr WY,

g e o g A W
W q T AT Ew F Ay A
Ram A, ol A Tl § am
T wNE § am A A
| 9T 97 o ¥ T agr
fads AN wTOEF AR A
39 ¥ W F amw
TR T § v e,
¥ d wrw ¥ TR A A
¥ T Frg v § ary MY 3R
# Iver yww o | gw
fie sfert g it A W
wifs g7 S N ow
£ T gl wmw & Aed
wfeng waw et & 1 IHw wur
R g * fear e aww
wff gvr & wt oty qr g
wrewif Y P wlr der oA |
g wyry wigen § fe gt qw ¥ v
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ot 3 Wt Wl o awt
wgt o< fie g ax vy ¥ v oy a%
woT wieT Y ol § o qadr

wimge & welr Feid & §o vis
¥ s A 9T s feomar qr 1 SR
Sa L. 4

“(n) there are a large number

of Dbihngual belts between
different hingwstic zones, and

(u1) there exist areas with a
mixed population even within
unmilingual areas™

N TF qT AA A fge, aer
gfvferae fgeit, & qo@t wmr
AT A § Y wrF oY F aww F wew,
¥ § cuwr fas wor wgan § f
ET ¥ I}, I 97 fs Ay gl §
YW 97 A AE S 3 "y
e O ¢ 9S wfw A Wy
¥ T IS A0 A 9 Ow g 97
vafed fae wer dufows soqt &
At AT werfy 1 od Wt agd
R amE ¥ mx @ wwm g ond
e § 9T A f 4w AW ¥ R
wré 7w 4 a1 agT 97 www grd oW
ft @ Y ww f qr oAl & o
e ¢ | wew foamreeew & A
7g gwt fw W v forg fged & wen
war IEH FHT w A & gf w9
A wrow vk o gD W ¥
Tt wgm vy wr faw 1 WX o
s Wy wr ok gk ey Al o
A ox¥ forr wrar Wt EgW w7 S
& wwlt urer ¥ agy § ofodfor
faar 1 wiw wven fifed, v OF
Tor A% T Ak e ¥ o b,
W Wy Wt ow feltw W £
TdY g ot Aey gy, Faid wy @
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wr § | gege opft A W

a7 wwe ¥ gy g, Ay T gm T ?
7g wit s g wowy 3w FvaT WY g
wff arrn wr, Mfer 7y e §
W WTAT WY gy ey v o7 | wufad
I T wyfewr g€ 1 ow e
TR Wl ¥ 3T wr
| ey

24943
aé%i
124
i1l
FEEH
1

13131
‘izig
: 5
iaéa
M

aZ gy |1 fgen oy, 2o AT A
¥d R qrer 2, arfr W |

a7 A AA A JET AN Ay
d g e wr Ot agw wty
W Az IR difegw ue sRwWE,
forer &7 TSI A=W W wAE ¥ A
2 mar o e Wy ¥ agy wgfan
dar g 1 o fadd awat ) afew T
& o wgfaar & gk fewet w1
me €y At v wer qg far gl

T wm W fas x dowrs W
teway Y § fE g wer & A & w27
TG oY e 8 € o) gl ey
% qize Wt a1 gwd § o ofe-
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fr & firr et & v § 1
¥ ot o7 o o7 drer W oy won
e g | T Y ure e §, <ferr
!l’tfmnwmgmnmmqﬁzt
7y weaw wge < & ot ag felf v o
@ T Y T T ) %W W
¥ s eqnft A qT ISy Ay et
1 HAT AT 497 w1, g Ao
w WX 3¢ AR T W v
w1 fft ow amr ed st
a0t el ey ot ¥ o e wgr o o
fe vt danfvdt & 1 oy R dgT
F wmr mar ko 1 Afer
oW ¢ ™ me ¥ qfdefa
ot @ e o e g e e o
wrR 2w & AW ourven g 3,
wfod agr A dd A @ e
¥ o werTe A
wifeq w7t aew A o gear
wrer 2, W17 $AY AvE 7 www o K
AT AT A e oft e & 1 few
W aF g & fr dufors wear &
WTAT #T % Tw ww fear aww gy
ug 3% ¥ fe ag wmar o agr wEne-
faz @ @ , Afwr 0w @ T W
ofad v @ W urawwar T @
g g e a1 fs gy ot oy dfores
aeqrd ag § fa wmare § ww
@t I e F Yol @A & adr
W 38 T ¥ ae & o grd oW
wm feg o A agr wEy v

o Ay T e T ¥ e
g 1 4% o s @ v R e o o
e 4o ) g & W Tow &
7 §F §1 GO el ey & 1 Sfer
ferfiwrcsfigagwart v §
AY T FT F W T R AN @
sy g wifgd 1w griear o oW
ey w7 T W ag A W W
@ ot g wg & fad gaw wax
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sqxeqy ¥ Tl 4 | ofgy aw AT
W HFPE § g AT a4y @ T a7
fr o Wy wefew ¢ sewr ow gk
AT A WX IW AW R W e
sfems N7 ow wTeT § AT T P
aY SeR SE W QA e fad
& WY wET AT AT | WK QT
A B A IW AT W IW ATE & WY
s wifgd Ty e swer ey ffee
foar amd 1 gw frasw & wemr Ay
gUT 1w AT fir YA winAst
#yw fasr qx Nt faw gor =g
aga wegr gur | w1 FgT AR I
T W s W frew & g
g 7 afew ag wrr Y fr oF T
o> & a1, fomwr A @z
FOE AT AT 4T, IAE 2w fw
T WA & w77 oo wfaww ¥
AR qfe A AT @ § eafod
g AW Wrw S & A wifed )
W # ok ag s wd w7 g fe A
feat a% g9 9% qa1 7Y a1 fe 3g sy
fagews 9 f9F o= W #
A ¥ e & Are T AT wT R
3 Sab TR WA g A e =
g gEY aEr €1 awg ¥ qEwt
dar g€ or @ A & o q=n
g€ 9T uet s9g & Fwew duv gd,
Nt F WIH AR T AR OE )
famamr A am s g 5T
ar A frafaw a7 7 2 o 55 398
AT Y 1 R @ oW oA F AR
T Ty fe wore wowY @ wer

wfe gt 97 Awi A 77 fawwe 8,
gafd F w7 f ow aw fw oy
UE GHET W R A ¥ q@ i 1w
TAWY TARY ATE A %7 39 Fareran
¥ 37w v wrfad o

e 7 ox o o= v
g 2w ) Efefrewm favm
7g ® fear mar a1 fe & ox A
ot apire & w7 f ) afew ow
% WA W AT §T AT AN 6 a0
f& e & SR e W S
e § | w7 it e & feY
¥ amq A Yo s ¥ W
#1 at arefom 7 ow fadiy @ ¥ e
an % Rt & fad ow T A
war, Aoy & fag gEer v Twr @
w8 & fad fmr v T AR
“7g & (A7 Wy o1 Ty oy @
mQl & fd wg feft W o
HARE 7 @Y otwwr o7 T@r W@
AW AR W A wiw @ Wi
Afi fot A g du § i gy agehed
§ i drm qeite qwite 3N i OF
s wrar N faw wer ded wd
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§ 1 T gEt o F wwn
wfd o 1 Sfew 9w w7y ¥ W
%1 a1 fiF wore v) AEe W ok §
i ot Wi ey dxr 1 ) wnd e
fse At A T NR 1 gufed gy
qwt Y Bifey o ofr 1 Afe afr-
o ag gt Fe v o 3 g vfaw
g Tl | W W Ame W ag fafie-
feew sl e oY wsay WY
g ) I el dar et s
& AANaT § I STEATCE W7 2w
froyatargies sfaga 7 qodr fod
¥ ¢ ong W oes § fax e
2 of g ¢ 5 @ s Syoa)
N g v I@ I5rn wifgd wilfe
T T W T g wwn g
Mimgwgnifemiwtfe &
AT T AW A ITrw S Ny
™ X ¥ Ty wwfad

aft o www ¥ 35 fasiere
A X AW g W & TE Ww W
aan # f oF gafy s dved arEn
# aMe WA I § WR@T AT
Afgd ¥t Ix FE o TX BN
iy ¢ v oy A sy o Framdt
i | @ awwen § e o T aef
oy & 399 ¥9 OF 4% &« v wfgd
fe ot W aefaw A fed ond @ @
dreft N ATt WTaT AT WA @Y, 97 AN
Fh ey o ard f T firete
g, wd 1 sAv & gET war W
FAT W TAE B A g N &
Wd ;AT 1§ wwwar § e gr ae
T fagr vaT

& Raqar ar f x5 Ferr o1 faw
Ar § A4 gA KIEMT AR |
Afew fom W B o JF s
fearr § sad et as v W faw
7 oY fody wre ot qor &1 ¥
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YFR: 2 LG O T HA K & 92l
§ dfer gz 2oz Y A
¥ AT AR W wig A DA g
dfpr dgr A ot vy € @9
Srrrawg 1@ F qawin § e
Zadr oty Wi o o qw e W
a0t A7 AN Foram Tt A wfrw W
i Forad arrie Femdficdon o gt €Y o
A7 frsr G qEQ gfewd @
Hrrar awEey # faw o n R G
e faely gl o

st wyaw fer  (amfafos-
WA Aar frear fo-ang)
farer facdt =fver 77,

JAUTR WP A AR
W W Wy WE, AT Wy g
wRurT 7 %% £ At fe=lY | wy oved

it wwww f6¥ - a@ [T g
ywr 2

§ w=am v fware fiv ¥
WY R TH N AR E 5
¥t A T R R SR A AR
miffrsTmagRrIR ¥ @
Sfer & v gm g fe ww Wy
AT oY R @1, #fF uw 3y e
T qE g’ @ W & L W@ A
us A ¢ fe o 4 fm Fgew
watfrar &, 41 39 T R A Ay
% fod ¥vk s ww A fear, afew
£ SR W W T TR W e ey
afer w4 aF W A W W
g & an 3 3 @ gArd wTE §TER
% A g §, o0 § ay o avedt
gt & faew fod & avlt woee W
wwrdt g o dfer ¥ o W e
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AR FTHT & b wen fe wg Frae w1 uw defie v Ff

o1 1ot ot A< oft T o & forl e W’Eﬁ?'ﬁﬁmﬁm

AET FT TEAT AWAT QAT ¥T ¢ )
T | it & we feeww ¥
wiad 1 v ¥ fafy wwn

HT o S ¥ W R ¥ A
T T ¢ T wrE I ¥ ANw
W uA 1 wfad 4 avlt g ¥
faadt v fis wgy 97 me i Amfree
FHF w1 yAw fegr @

w=U § OF SRW w7 AT 9T
qed 21 W & T wAwwr §
Ak ivR T N
T o v WA &1 qw sy
srfas & fir Leq? & writw vore

fewmar ™ WU | on wew
quard | dfer ww texe A W
§ ot Wy w1 € e Ay
1 X ool g § sy
e e W ww it W 9o
T WAL TTTE Wy et ¥ ey
whmwad | wgHawa e
WA Q% gyt dewd ofiar §
o fgrgeary wr v a8 Aiwdt femr
2 @ fad @ Y | oA g%
FORTT A & W ¥ wegd o

UUE & o T § ol wew
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fware & &Y w7 vy g el
&, wfie i W aTow § g
Fyread AP romgdy
qEfed W agr  awds e &
st wawdy mfer wr faw & fis ey
fafiwery, iy wradrr aveay, Predare
F ey | qqEY & wwy w4y ot
W Kk N JapF fire
73, wafw agr g WOy A 91 )
o wgr 97 Y gy, &Y Ig JTHWT
AW ¥ wyar | & qTET 7 wEA
wem f§ ¥g 97 €A TR 7 TAN
forar arr e & sfywelty avade wvear
s R Ry v w
g e & v & qowE 7 s
0w A Al W O A g
gty Ay G & ar oga
N7 A AT I AT HW
wre # i ag wzn § Pamai ¥ frafas
d wrdt wifwe wit

qfga ot oYy o=v A w7 agr 97
waragy aeA Y wa d
£ AT gt W WA W A g AT
oAy & f 7w AW ¥ Wy wge e
? fx ofey ot oY ooy oOF o T
aft wa g wwfsy s % ¥
TR vA wEaw gk fe
w feegraE ¢ wfamd
qfeq oy QY7 o9 A 7 srdar vem fr
AR FAIX qxAM §  awlw
w3 aifis wgr & A w7 g @
amn gt Ol fooemy wor

vr # w5 3@ wew g
& fadk qg wor v wigm § F
wv F gETt A W o ww
1 mwmemgd, fmer
St Rz wrear ¥ awft
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wvomur Yo agt araaw g

o weowr fg  tw ford fr oy
o 9T qE Wi F o

Shri B. K. Galkwad (Nasik)- 1
have moved some cut motions and in
support of those cul motions 1 wall
be very bnef

Of course, under the head “Home
Winistry” several heads are there.
Instead of tacklhing all, I will tackle
very few

As regards the problem of the Sche-
duled Castes, Scheduled Tribes and
other backward classes, I just want
to pui forth their grievances You
will find that the problem of the
Scheduled Castes people mn India 18
going from bad to worse day by day.

In this connection I would lhike to
remind that m the year 1832 when
the Poona Pact took place, all the
leaders, including Mahalma Gandhi
and others, assured our leader late
Dr Babasaheb Ambedkar and the
Scheduled Castes people that untouch-
abihity would be removed within a
period of ten years From 1932, not
only ten years but 27 years have
passed, even then, you find that un-
touchab lity, instead of being eradi-
cated as 1 have said, 15 gong fram
bag to worse every day So, what 18
to be done®” Whose responsibility 1s
this®

While discussing this  subject,
many people say that it is a long,
long, old custom and that 1t cannot be
eradicated within a moment or within
a period of few years, that it will take
some time Does it mean that when
a definite promise was piven by the
forefathers of the present rulers that
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untouchability would be removed
within ten years, they were not know-
ing that untouchabilfty was an old
custom and i1t would take centuries
together to remove it? Is it not the
responsibility of the present rulers to
see that whatever promiseg our fore-
fathers, wmcluding Mahatma Gandh,
had given, are fullfilled now? 1 just
want to know what the present Gov-
ernment is doing i1n this behalf

I do not want to quote old stories
or happenings or harassments before
the House I will refer cases which
took place m the year 1959, I do not
want to go back Even during this
year, imagine how this untouchability
has been practised How 1t 18 1In
existence' 1 do not want to quote
the information which 1s at my dis-
posal, but 1 will quote only the in-
formation supplied by the Govern-
men: In reply to questions in the
Parliament

Even today the Scheduled Caste
marnage processions are not allowed
to pass by public roads having a
bridegroom and bride sittmg mn a
Dola-Palki When the attention of the
Government was invited to this, the
reply or the information which has
been supplhed by Government is as
under

“A Harjjan marriage party
w.th Dola-Palk: was stopped on
January 14, 1959, while return-
ing from wvillage Pangriyana to
village Dhoong Patti Gyarahgaon
in Tehri-Garhwal because some
caste Hindus took objection to the
Dola-Palk: being carried thiough
the village

“A large number of people
collected at the place and the
Patwar: of the wvillage, assisted
by four police constables, was
unable to control the situation
At the request of the Sub-
Divisional Magistrate, Kirtinagar,
the Superintendent of Police then
gsent san armed polhce guard with
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more constables, The Tehsildar,
Deoprayag, and Station Officer,
Kirtinagar, also reached the
village The marriage party pass-
ed the village safely on February
2, 1959 (e, after 21 days).”

That was after 21 days, since the day
on which the marriage procession
was stopped

The statement further continues to
say

“Since then enduines have been
made in the matter by the Dis-
trict Magustrate, Tehr:-Garhwal,
who has assured the persons con-
cerned that due and proper action
will he taken accordthg to law.
The Sub-Divisional Magistrate,
Kirtinagar, hag already i1ssued
warrants agamnst 27 persons The
Government of Uttar Pradesh has
been advised to take action against
the people concerned also under
the Untouchabiity (Offences)
Act, 1955 "

This 1s not the only case 1 want
to place before the House the facts
regarding another incident which
happened this year The Scheduled
Caste pcople are not allowed even to
sit on chaarpayees in front of thewr
houses 1 want to bring to your notice
an ncident which happened in this
connection

“Some relations of Shr1 Kewal
(Scheduled Caste chamar) of the
above-mentioned village had come
to his place and were sitting on
cots 1n front of his door. While
they were so sitting, some Thakurs
of that village passed that way.
when the relations kept sitting and
did not get up which enraged
Thakurs After the relations had
left, Thakurs called Shr1i Kewal
and others on the mornmng of 25th
January, 1858, at about 8 am, The
Thakurs beat Sarvashri Kewal,
Nijja, Puse and Shambhu Dyal
with ‘Kanta’"”
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1 do not know what Kanta’ means.

*, .and ‘lathis’. As a result of
this assault Shri Nijja died and
others were injured.”

And may I say 8ir, when he died?
When all the people were enjoying
26th January, as the Republic Day,
he died there.

An Hon. Member: He who was
sitting on chaarpayee?

Shri B, K, Galkwad: His relatives
were sitting on chaarpayee, and not
he himself.

“Sarvashri Bjjai, Xaran, Jailal,
" Daryao Singh, Bharat Singh and
Mahsbir Singh and Thakurs of
the village who beat 8hri Kewal
and others absconded after the
incident To secure their arrest,
police got processe: under sec-
tions 87 and 88 of the Code of
Criminal Procedure issued agamnst
them As a result of this, all of
them except Shri Mahabir Singh
surrendcred In the Magstrate's
court on 8%th February and Shn
Mahabir Singh on 10th February,
1959. On their surrender, they
were sent to jail  The Additional
District Magistrate (Judicial) has
rejected their bail applications
and they are now on remand from
the court Cas<es under section
148/802 of the Indian Penal Code
has been registered against them
which is at present under investi-
gation by the police

“It would be observed from the
facts of the case given above that
1t had been a law and order pro-
blem which {falls within the
executive responsibility of the
State Government who have taken
and are taking necessary action
'n the matter The case 1s hikely
to.be prosecuted in the criminal
court ”.

This 1sa case where the incident has
taken place because a guest of a
Scheduled Caste man of the village
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was sitting on a chaarpayee. And the
reply which I have just read out is
the reply of the Home Mumister,
which he was pleased enough to give
when I had given a calling-attention
notice; but the Hon, Speaker was not
pleased to allow it because he said
that this was a State matter, and so,
1t was not allowed. But the infor-
mation was supplied to me, which X
have just read.

The third case that I would like to
pomt out is this. People say—I do
not know what do they mean by that
~—that generally for religious func-
tions, they do not object. But in
Punjab, a procession in memory of
Sant Ravi Das was taken, and 1 shall
just tell you what happened at that
time I am reading out from the
information received from the Minis~
try of Home Affairs 7e: calling atten-
tion notice on alleged attack on Sche~
duled Castes’ procession in a village
in Karnal, Punjab

“On 22ad February, 1959, mem-
bers of Scheduled Castes of vil-
lage Pai in district KXarnal
(Punjab) took out a procession
n memory of Saint Ravi  Das.
When the procession was passing
through a lane mainly inhabited
by Brahmins they objected to it
being taken out by that route.
This was followed by an attack
on the processionists by some 40
to 50 persons as a result of which
the Hanjans fled away leaving
behind the loudspeaker and the
palk: containing Saint Ravi Das’s
portrait in damaged condition. In
this attack, 21 persons were
injured, of whom 19 were dis-
charged immediately after first aid,
Two of them are at present under
observation. Neither any orna-
ments of womenfolk were stolen
nor any cash was removed from
Palki. The police have registered
a case under section 148/307 of the
Indian Penal Code against the
offenders of whom 21 have so far
been arrested. A case under
section 107/151 of the Code of
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Criminal Procedure has also been
registered agammst another 26
persons. These cases which are
4t present under police investiga-
tion are soon going to be sent up
for trial in criminal! courts.

“The day following the incidents,
the Superintendent of Police,
Karnal, with the assistance of
Shri Ram Singh, MLA, got a pro-
cession of Harijans taken out in
village Pa1 through the same lane
which was the scene of the'
incident without any objection
from anybody. The situation in
the village is now normal”

But my information is that the situa-
tion 1s not normal The persons who
were sent to the hospital were not
humanly treated by the doctor con-
cerned. The police are going and
threatening the Scheduled Caste
people there, today, this 1s my nfor-
mation; thig 1s today's mnformation

Shri M. C, Jain (Kaithal): The hon
Member's information 1s correct I
<ome from that constituency.

Shri B. K. Gaikwad: But in their
Teply, Government say that the posi-
tion is normal now, and everything
is all right; not only has the Home
Minister said this, but he has also
said that the portrait which was
damaged was left behind, as if the
people were taking out the procession
with a damaged portrait of Saint Ravi
Das,

Shri M. C. Jain: It was damaged by
the attack

Shri B. K. Galkwad: The Home
‘Minister has said that the people left
the damaged portrait behind and went
away, &s if they were taking out a
procession with a damaged portrait.

y Mr. Deputy-Speaker: That it not
the correct interpretation of the words
used. Why should the hon Member

Pput a strange construction?
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Shri'B. K. Gaikwad: This is the
position today. Again, when we go to
the courts, how are we treated? 1
have got with me not one but thou-
sands of cases. 1 shal] quote only
one instance before the House, In
Konamba village in Sinnar Taluka a
Scheduled Caste man was passing by
the s:de of a temple.

An Hon. Member: Which district?

Shri B. K. Gaikwad: Nasik district.
The pujars of that temple, or the
Gosav:, when he found that the Sche-
duled Caste man was passing by the
side of the temple, flew into a rage,
threw stones at him and beat him.
The man fell down, and he became
unconscious Then, the matter was
reported to the police, but the police
did not take any action The man
came to me; I advised him to go and
lodge a private complaint A private
complaint was lodged 1n the judicial
court at Sinnar 1n district Nasik. And
you know what happened In that
case, in all, there were forty hearings
The accused did not appear before the
court even once No action was taken
by the police, nor did the Judicial
Magistrate make him appear before
the court In that connection, ques-
tions were asked and I will only read
out whatever replies were given by
the Minster

Mr Deputy-Speaker: The hon
Member should be careful when he
speaks about the judicial courts
There might have been delay. We
do not know whether that oase 1s
stil] there.

Shri Nath Pai: Perhaps h. is only
emulating the Law Minister who
showed lack of respect to the
yudiciary yesterday.

Shri B. K. Gaikwad. As regards
judiciary, I know they are also hulnan
beings. What they think gbout the
Scheduled Caste people, you will come
to know I am only reading the
reples
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» ShidNath Pal: We hawe o thank
o 14% Mulister. for what, he has
sald.

by tbe Migister is e follows:

bty

.a “(a) and; (b); It is reported
< that Shri Bheurao Geware made
a compiaint to the, Sinpar Police
.that one Shri, Pavsshragy Firasts
(Gosavi) “~that is, the priest..”
had hit him with a stone while
he was passing by the side of a
stemple ow.the ist Janussy 4988.
Shri Gewate's complaint was
entered in the register of non-
fognizable cases and he was
advised by~ the police: to.eek
redress ia w court of law as his
case Was 2 non-cognizable ome.
Shri Bhaurao Gaware flled a
) case against Shri Parash-
ram Firaste on the 17th January
1955 The Judicial Magistrate
held that the facts only disclosed
a case und?rneethnm-n’c.

“(¢) There were in all 40 heer-
ings As the accused failed to
“appear in ‘court, the Judicial
Magistrate “issued a  baflable
warrant against him on the 23rd
August 1856 The warrant was
returned unexecuted,

“(d) The’ complainant absented
himself from 16 thearings. From
the 2ist November 1955 onwards,
he was continuously absent on 8
hearings and the Judicia] Magis-
trate digmissed the complaint on
the 8th April 19572

1 was going to draw the attmﬁcn of
the hon. Minister as well a3 of the
House to the effect that the cem-
plainant absented himself after 16
hearinfs. The distance between his
place and the place where the court
of the Judicial Magistrate sits is
"rth!nI hike ¥0-—123 miles. .

In the replierit is sald Met s bail-
able warrant was issued™because I
had gone 40 the Polies Superintendent

414 (Al) LSD-—8.
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it was a Scheduled Caste who bhall

justifies all these allegations. I would
ask him not to do that Thesp are

all unfortunste instances. I am giv-
ing ham every latitude to dilate upon
them.

He had already caste some refive~
tion against the Speaker disallowing
his call attention motion, The Speaker
did so simply tn the ground that the
hon. Member could get this opportu-
nity to say what he wanted to say.
I am giving him full opportunity just
now There was no other cause for
disallowing his call ajtention motion.
He said that the Speaker did not
allow 1t because these things happen-
ed somewhere else. That ought not
to have been said. The Speaker did
nothing but simply execute the rules
as they stand; as the hon. Member
was getting this opportunity, he
thought that a separate opportum

need not be provided when a state-
ment could be made

Shrimsti Subhadra Josbl (Ambala):
His reference ‘8 “‘rulers' forefathers”
is not very poffte.



Shri B. X. Galkwad: Many people
here, including some Mamberg of the
Opposition, regarded Mshatma Gendhi
as the Father of the Nation. So if
1 say that the forefathers of the
present rulers were thers during the
PoonaiPact, why should any bon.
Member objeet?

Mr. 'Deputy-Speaker: Because all
that 13- acknowledged. 1 thought the
hon, Member also acknowledged thar.
Therefore, there was the objection
that his reference was being meant
for other people.

SRR K Gaikned: Theal, gan. for
your advice. Of course, I cannot ask
any question to you at this stage. But
~what I say is that in all there were
€0 -hearings, the accysed did not
appear before the cout. The accused
had pot left the vilage. He _pvas
living in the village. -

Mz, Deputy-Speaker: That might be
due to negligence on the part of the
person who was executing the sum-
mons or warrant It cen happen
many a time, because a man migh®
manage like that He might ~bribe
an officer or he might elude the war-
rant. Several things can happen.
. Why should he come to only one con-
clunon that because the accused was
a Scheduled Caste, therefore there
was a conspiracy always in the whole
world against him?

Shri B. K, Galkwad:
right.

I bave to ment on many instances
here. 1 am receiving not one ‘but
hundreds of complamts every-day. It
is not that there were only three or
four cases. All these things are going
on. If wa poor people, want protec-
tion, where are we to go? I say that
it is the responsibility of the Central
Government also to look after the
welfare of the Scheduled Caste people
secording to the Constitution. | When-
ever we come to Parliament and

That s all

of die magitracy -in tfie Stafez.and
should betried here by the Centwe?
- — —yyr

Shri B. K. Galkwad: If the Chair
thinks it should be so.

Mr. Deputy-Speaker: If what 1 say
15 granted, then it shall have to be
dealt with by the State. From what-
ever he has been reading, he has
given us this proof at lesst the the
magistracy was progeeding.ang-getion
was heing. taken and everything was
being done.

Shri Nath Pai: It is only a fair plea
he makes that the Centre should not
alloW the continuance of conditions
where: thase atrocities are possible.

Mr. g s That 13 a diffe-
rent thing ;im not objecting to_that
I am allowing him full opportunity to
say that if those conditions exist, the
Central Government. should take
special ' measyres.

Shri Nath Pai: We humbly submit
that that is what -he means,

Shrl B, . K. OGalkwad: As regilils
cases of harassment, though there are
several complaints, there is no time
at my disposal to refer to them. But
1 will draw your attention to the
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sioner for Scheduled Castes, Schedul-
ed Tribes and other backward classes,
I will deal with it. But I just want
to bring to the notice of the House
at this stage one matter It is said
that there are no suitable candidates
coming forth from the Scheduled
Castes and that is why the posts are
not filled in. You will find that
several vacancies are reserved for the
Scheduled Castes—first grade, second
grade and third grade and so on. But
when people apply and when they are
called for an interview by the Union
Public Service Commission, it is said
that the candidates were not found
suitable and that 1s why they were not
taken. What kind of swtability do
they want? I do not know. Not only
that. We find that there are many
suitable candidates—at least qualified
candidates. When a question was put.
the reply was given that there were
on the waiting list of the Employment
Exchanges, 1,13,737 non-matriculates,
14,678 matriculates and graduates and
double graduates, 1,164 from the
Scheduled Castes. But my informa-
tion is that whenever there are
vacancies and candidates are called
for an interview before the Union
Public Service Commission, they come
by dozens; but, after interview, it is
said that they were not found suitable.

jor Grants ~268

The hon. Minister 8hri Datay had said
that they were not responsible and
that they would follow whatever the
Union Public Service Commission say.

The Union Public Service Commis-
sion can only retommend the candi-
dates, It is the Government who have
to decide as to what they should de.
If a particular percentage has been
reserved for these olasses, then, in
order to fill in the posts, if the quali-
fication is there why do not Govern-
ment appoint them? 1 fail to under-
stand that. I leave this question here.

I would just say something about
those who are already in Government
service You will ind that the fate
of the Scheduled Castes and Scheduled
Tribes is in the melting pot now. I
do not know the reason. I? it is a
guestion of promotion, it is said that
the confidential report of so and so is
not satisfactory and so no promotion
can be given I will only quote one
instance to prove how injustice is
being done by Government in this
matter Of course, I have got 80 many
cases but I will quote only one
instance and I will finish.

There 1s one Scheduled Caste man
serving as a Class I officer. He is
serving here m the Rehabilitation De-
partment. He has served for 12 years;
his name 1s K. S. Kane

Shrl §. M. Banerjee (Kanpur): Do
not mention that; he will lose his job.

Shri B. K. Gaikwad: Let him
Shri Nath Pai: That is the truth.

Shrl B. K. Galkwad: Recently, an
order has been issued. What has hap-
pened 1s this. One man from Jubbal.
pur, one Mr. Lalamani, Assistant Set-
tlement Commissioner, Jullundur, is
appointed as Settlement Commissioner,
Delhi Central Ofice. A man who was
working as Assistant Settlement Com-
missioner has been promoted and
brought over here. Shri Kane who is
Additional Settiement Commissioner
is reverted for no fault of his snd
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sent to Julhmdur as Assistant Com-
missioner, I fail to understand that.
Of course, if a man to be reverted
Government is authorised to do that.
But I just want to know the reason.

Not only that; I have heard-wasot

!
»
o+
4
14

1
]
1

Mr. Deputy-Speaker: Then, he ought
to walf for some time mofe and find
out Ia¢ts before he puts them before
Parliament which will go round
throughout the country. Names need
not be mentioned in thig connection

for Grants 7290

nor any representation made on bebalf
of any individial employee. ) "

Shri B. K. Gaikwad: As my hon
friend, Naval Prabhakar hag seen the

M. m&ﬁﬁ:“‘?'m\n sald
that both of you have not seen.

Shri B. K. Galkwad: Confidential
reports are not shown even to the
persons concerned. Then how can we
putsiders see them? 1 do not want
to go into details.

Mr. Deputy-Speaker: Therefore, !
would advise the hon. Member to stop
bere. It iz 3D minutes, the longest
period that any hon. Member has
taken.

Shri B. K. Gatkkwad: I am very
sorry; but this is the only time when
we can put up our grievances. ...

Shri Nath Pai: He may be given
some more time.

An Hom., Member: A few minutes.

Mr. Deputy-Spesker: The hon. Mem
ber may have another two minutes.

Shri B. XK. Galkwad: I will not g
into the details of these facts. I wil
only say this much as to what can b
done in order to eradicate untoucha
bility and improve the conditions o
these people. I will be very brief ant
1 will finish within 2 minutes.

My proposals are:—In order to saw
Scheduled Castes people from the
clutches and slavery of the Casu
Hindus they must bs made indepen
dent, self-supporting and self-respect
ing. Give them land wherever avail
able.

Secondly have their own settlement:
where they will be their own masters,
they will have their own village.

An Hon. Member: Colonies?

Shri B. K. Galkwad: Not colonies
Everywhere in our villages

Castes people have cdlonies, separsié
colonies known by different namé
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where they are separate and not mixed
with other people. I do not demand
separate colonies; I demand separate
settlements where these people can go
and take to agriculture and where
they may not be slaves of anybody.
Today, in the villages you will find
that the Scheduled castes are worse
than slaves. I was going to tell my
hon. friend Mr. Alva this. While he
was speaking day before yesterday he
referred to South Africa and the in-
justice that is being done there in
South Africa. Unfortunately, today,
he is not here; but the hon. Deputy
Minister, Mrs. Alva, his wife, is here,
and I hope she would send this mes-
sage to him. Instead of talking about
South Africa, we have South Africa
here and why don’t you try to redress
the grievances of the Scheduled
Castes here? I think he might have
seen South Africa. But what is going
on there in South Africa? Indians
are ill-treated. But, how are the
Scheduled Caste people treated here
in India? Their position is worse than
the position of our people in South
Africa, It is said that there is slavery
in America; but, here in India, we find
that the position of the Scheduled

Caste people is worse than that of the

negroes of America.

Shri C. R. Pattabhi Raman: Mr.
Deputy-Speaker, Sir . . ..

Shri B. K. Gaikwad: They are not
untouchables; they are slaves. But the
Scheduled Caste people in India are
untouchables as well as slaves.

Shri C. R, Pattabhi Raman: Sir, I
am not interrupting with any pur-
pose. I only wish to say that this will
be used against us. I want the hon.
Member to know that this will be used
against us in international assemblies.
I beg of him to realise that there is
no law in India against the Scheduled
Castes but there are hundreds of laws
against Indians in South Africa.

Shri B. K. Gaikwad: I want to finish
this; otherwise I can even reply that.

PHALGUNA 28, 1880 (SAKA)
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In order to improve their economic
condition, give them all facilities
which were and are being given to the
refugees in trade and industry. When-
ever we demand that a particular
licence may be given to backward
class people in order to improve their
economic condition, it is said, that he
or his forefathers were not doing this
business in the past and hence no
licence can be given. That should not
be the case. Whatever licences are
there, for example, for iron and steel,
cement, grain shop, coal depot, as well
as licences for import and ex-
port. These licences should be
given to these people in order to im-
prove their economic position.

In order to remove untouchability,
in every railway station the Scheduled
Caste men and particularly Balmikis
should be appointed as water-men;
wherever we have tea-stalls the
licences should be given to the Sche-
duled Caste people and they should be
asked to serve tea to all people
(Interruptions).

Mr. Deputy-Speaker: The hon.
Member should conclude now. He’

wanted two minutes and he has taken
5.

Shri B. K. Gaikwad: I will finish in
one minute, Sir. In all departments
due representation should be given to
them and some weightage also, if re-
quired. If you do not find suitable
hands give them training and imake
them respectable citizens, equal to all.
That is our demand and that is what
we want.

15 hrs.

Mr. Deputy-Speaker: Why does not
the hon. Member invite the hon. Mem-
bers here to his house and offer tea
by turns?

Shri B, K. Gaikwad: I must address
the hon, Members through the Chair
and so I did not address them
straight. Now, through you, I am re-
questing them for tea. Thank you.
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Shri Maniyangadan (Xottayam):
Mr. Deputy-Speaker, Sir, I rise here
to support the Demands for grants
relating to the Home Ministry. I con-
gratulate the Home Minister for handl-
ing the problems that face the coun-
try very efficiently.

Mr. Deputy-Speaker: He may come
forward; otherwise his congratulations
may not be heard... (Interruptions.)

An Hon, Member: He congratulated
and was immediately promoted. , . . .

Mr. Deputy-Speaker: . if he
could maintain himself.

Shri Maniyangadan: I do not think
this is promotion. I could not raise
my voice to such a pitch so as to be
heard by my friends and so I had come
nearer. I am prepared to come nearer
them. . . .

Shri Braj Raj Singh (Firozabad):
Come then.

Shri Maniyangadan: Now, let me
proceed, as I have no time. I just
want to draw the attention ef the
Home Minister to a report that was
recently submitted by Justice Sanka-
ran who was appointed as Commis-
sioner to enquire into a shooting inci-
dent. He is now the Chief Justice of
Kerala. The report says:

“The liberal manner in which
pardons and remissions are grant-
ed in favour of convicts is also
bound to destroy the deterrent
effect of convictions and sentences
by courts of law. No doubt the
power to grant such pardons and
remissions is conferred on the
Governor of a State by article 161
of the Constitution. Such powers
are also conferred by sections 401
and 402 of the Code of Criminal
Procedure on the State Govern-
ment glso. . . , It can only be said
to be legalised discrimination in
view of the powers conferred by
the Constitution and the Code of
Criminal Procedure. . . . It will
be extremely dangerous to bring
about a situation which would

MARCH 19, 1959

for Grants 7274

enable the followers of a political
party to entertain a feeling that
those among them who happen to
be convicted and sentenced for
criminal offences can easily get
pardons and remissions when
their party comes into power. Such
a feeling will inevitably encourage
them to resort to all forms of
violence to achieve their ends. I
wish that such a dangerous pos-
sibility is fully realised by all
political parties in the country
and a joint effort made by all of
them to induce Parliament to
make suitable amendments to the
Constitfition and the Code of Cri-
minal Procedure and to delete
Article 161 of the Constitution and
sections 401 and 402 of the Code of
Criminal Procedure.”

This is a part of the report by the
present Chief Justice of Kerala. I
bring it to the attention of the Home
Ministry because this is not a stray
incident. There are a series of inci-
dents like that occurring in the coun-
try., The withdrawal of cases in
which violence is involved is justified
at times when there is an amicable
settlement among the interested
parties. But there are hundreds of
cases where no such thing was there
but they were withdrawal. The case
may be one of assault or rioting or
looting but they are withdrawn on
mere political grounds. Several such
instances have taken place and I re-
quest the Home Minister to go into the
question and see whether the sugges-
tion made by the Commissioner could
be implemented. It was only yester-
day that in the Kerala Assembly the
Law Minister has stated that the
crimes are steadily increasing in the
State and it is a matter for concern.
I submit this is a matter of concern
not only for the people of Kerala and
that Government but to all the people
of India and also the Home Ministry
here. Crime is rapidly increasing as
admitted by the Kerala Law Minister
himself. What is the reason? One of
the reasons, the main reason, is given
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sut by the.Commissioner in his report.
THe  rumbers of one @olitical party
have s fedling that ilethey do. any-
mmmnbonu.n-r ..,..

- M. mmgm hou Men-
ber is justified in referging to the.ye-
port of the Commimioner who was
appointed there and why bas suggested
that the Home Ministry should look
into that and see whether that remedy
was the right way, But further than
thlt,.he cannot m‘mto xﬁi.w.m of
the. administration as that
would be outside ou: scope.

Shri 8, M. Banerjee: When I was
discussing the betterment levy and
the attitude of the Punjab State there-
on, I was objected td by the Chnir'
(Interruptions.) °

Mr. Deputy-Speaker: I am objecting
to this also. There is ample justifica-
tion for the report of the Commis-
sioner being referred to here as he has
made some suggestions by which these
things can be terminuted. That was
quite all rnght. He has invited the
attention of the Home Ministry to that.
He is perfectly justified in that. If he
wants to go further than that, that
would not be nnolmx.

Shri Mmlynnﬂm: 1 am not deal-

'ing with the =administration of the

State at all I am merely pointing eut
that some incidents took place there
merely because of political discrimina-
tion and that is an infringement of
the Fundamental Rights of the people
It i1s the duty of the Home Ministry
fo see that there is no infringement of
the Fundamental Right of a citizen of
India. We all owe allegiance to the
Constitution of India and we are
citizens of India and not of Xerala. So,
in that way, I have every right to
complain when the Fundamental
Rights of mine are Infringed and the

Home Ministry I bound to look into °

that

Mr. Deputy-Spesker: I am not
°biechn¢ to that. He can say that
But if he refers to an incident and he
infers from that there were infringe-
ments of a Fundamental Right, then
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the State G might have te
lli mthin' and they may

y- that was..an offence com-
mmed ‘hﬁ a®d order tion
w.;mhthattheyhndto est or,

do something. Therefore, that’sort of,
thﬂ'l will Jot bé perm!m'ble

ghri “Jalpst Singh (Ranchi West-
wewed—&-.h. Tribesy: May 1 suggest
thet he lhould take his seat when you
are on your ‘feet?

pir. Dédputy-Speaker: 1 will take
car® now. ’
ghri Maniyangadan: I do not want

to 0 into the details or incidents I
wes only referring to the case of re-
missions of sentences I cited that
quotation theq I will just quote a
septence from a recent judgment of
the High Court of Kerala wherein
they allowed a petition which was
agsinst the order of a Magistrate al-
lowing the withdrawal of a case.

“It is Lttle consolation to the
victims or to the community as a
whole, or to the authorites
charged with the duty of uphold-
jng law, to be told that the peti-
tioner and his brother were beaten
vp and that the letter’s bones
were broken, and that this was
the way m which the accused
thought fit to celebrate election
victory of their party. We allow
the petition, set aside the order
of the Magistrate consenting te
the withdrawal of the prosecution
snd acquitting the accused of the
charges against them, and we
direct that the accused be retried
py some other Magistrate either
py the District Magistrate, Tri-
chur, or by such other Magistrate
of competent jurisdiction as the
Pistrict Magistrate may direct,
We wish to emphasise that we ex-
press no opinion whatever abeut
the merits of the case.”

This is an instance where the High
c,unhndtointerfuetorm
the rights of an injured persam -whe
fijed a petition. On the grodnds of”
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Shri Maniyangsdan: My hon. friend
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* {Shri Maniyangadan]
_petitions and get orders from thé

High Court directing the officers to sée ’

that those rights are protected.
(interruptions.) R

Myp. Deputy-Speakbr: . Has
brought these things to the notice of
thg Home. Minister?

§lni Maniyaogadan: 1 have not my-
self drawn his attention to these, but
1 know that there are instances. 1
take this forum to bring these matters
to the notice of the House.

Shri 8. M. Banerjee: He should he
allowed.

Mr. Deputy-Speaker: He is inter-
Tupting. He does DA alivw e ‘o
exercise my discretion. He is conti-
nuously interrupting and is not allow-
ing me to make my remarks.

Shri 8. M. Banerjee: The hon
Member may be allowed to have his
ay.

Mr. Deputy-Speaker: It is for me
to look to it. I should not take his
advice for that.

Shri Maslyangadan: I do not wish to
pursue that matter furtheri I omly
bring to the notice of the House and
also to the Home Minster that such
a state of affairs exists in a part of
Indx where the Constitution that is
considered to be a valuable one is
pot sometimes followed.

Mr. Deputy-Speaker: He must
finish now. He has exceeded his time.
I am sorry for him that there were
many interruptions. He may say one
or two points more, if he has got, and

MARCH 29, 19580
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appdintment; ther¢ were reportsy in
the newspapers there that the ‘Gdv-
ernment there had recothmended =
member belonging to a patticular com-
mutiny. There were statements by
responsible members of the Commu-
nist party. The Official organ of the
Commumnust Party published that a
particular ¢ommunity 1s not represent-
ed in the High Court and go a member
belonging to that community is re-
commended, and all that. Afterwards,
when the appointments were made, the
member belonging to that community
was not one of them. Such appoint-
ments are not published before they
are made, and such recommendations
are confidential. But it was
given publicity. that a partt-
cular member from a particular com-
munity had been recommended for
the post. Such things are confidential
records.

Mr. Deputy-Speaker: That turned
out to be wrong, as the hon. Member
himself just now said.

Shri Maniyangadan: But 1 am saying
it with regard to'the Central Govern-
ment’s responsibility. The Central
Government is concerned with the
rights of the minorities. That is how
the Central Government and the
Home Ministry are ridiculed or found
fault with by them. 1 do not know
whether that statement saying that
such a recommendation was made is
correct or not. But there was the
official organ of the party, and the
Kerala Communist Party issued a
statement. They might have been
informed like that I do not know
Anyhow, such a thing happened. What
Commission’s
recommendation that the Government
or the Chief Minister's recommenda-
tion should not prevail over that of
the Chief Justice of the High Court is
an ideal one. That is & salutery
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Mr. Deputy-Speaker: He should con-
clude now. He has taken 28 minutes.

Shrli Manlysagadan: Regarding the
text-books in Kerala there was a Iot
of complaintt A committee was
appointed by the Government of
Kerala itself. They submitted a report.
After the report was submitted, some
reports came out in the papers saying
that that report was adverse to the
Government. Then there was a press
release. One of the members of the
committee said that the press release
was wrong. But recently it i& stated
that the report ia not going to be pub-
lished. I request the Home Minister
to get & copy of that report and see
what the contents are, and see that
indoctrinisation through text-books 1s
not allowed.

Mr. Deputy-Speaker: The following
sre the selected cut motions relating
to the Demands under the Ministry of
Home Affairs which may be moved
subject to their being otherwise admis-
sible'—

Pemand No. of Cut Monon

—

46 318 Elb)iummv:g o; ‘l;ohcy;.
319 1sspproval of Policy),
330 (Disapproval of Policy’,

201, 214, 218, 216, 217, 218,
219, 264, 311, 389, 390, 457,
o5, Gat, o35
646, 647, » 6 l: ‘73:
oo o o,

» 709, 710, 711, 713,

723, 714> 715, 716, 738, 739,
730, 731, 732, 733, ?‘2: 794:

, 806, 807, 808,
43 202 681 632 :3; 684 635§

6ss 810
450 717 718 8312 813 814

b v

&
£
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Appointments to the higher judiciory
like the High Courts and Supreme
Court

Shri Warior: I beg to move:

“That the Demand wunder the
head Ministry of Home Affairs be
reduced to Re. 1.”

Non-implementation of the scheme of
separation of judiciary from the
executive 1 all States in the Union

Shri Warlor: 1 beg to move:

“That the demand under the
head Ministry of Home Affairs be
redaced 40 Re. 17

Need to establish permanent benches
of the High Court in different States

Shri Warior: I beg to move:

“That the demand under the
head Ministry of Home Affairs be
reduced to Re. 1.

Fatlure to arrest corruption in the
Iministrati

Shri B. C. Mullick: ! beg to move:

“That the demand under the
head Minstry of Home Affairs be
reduced by Rs. 100"

Need for rehabilitaton of dwsplaced
government servants

Shri L. Achaw Singh: [ beg to
move.
“That the demand under the

head Ministry of Home Affairs be
reduced by Rs. 100.”

Need for checking corruption ond
delay 1 the disposal of cases

Shri L. Achaw Singh: I beg to
move:
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Neoed for revision of the -vecruitment
end-Jivomotion rules of government

Shri L. Achaw Singh: I beg to
move: .
“That thes demsnd under the
heed Ministry of Home Affairs be

reduced by Rs. 100."

Deputation of officers to the Uniom
Territories

Shri L. Achaw Singh: I beg to
move!

“That the demand under the
head Ministry of Home Affairs be
reduced by Rs. 100.”

Need for economy in expenditure on
. police

Shri L. Achaw Singh: 1 beg to
move:

“That the demand under the
head Ministry of ‘Home Affairs be
reduced by Ra. 100.”

Néed for reorgranisstion of . services
in the Union-Tevriteries
Shal L. Achaw Siagh: I beg to
move:
‘“That the demand under the
head Ministry of Home Affairs be
reduced by Rs. 100.”
Need to clarify the minority rights
granted under article 30 of the
Constitution
Sbri Frank Antheny: I beg to move:
“That the demand under the

head Ministry of Home Affairs be
reduced by Ra 100.”

Yailure to establish a permanent
bench of the High Court at Triven-
drum

nrllclinlzlbu-tomn:

Demands MANCH 19, 1980
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Neod for appointing ¢ Tribungl
adjudicste Orime doundary disputes
with Biker and Maodhys Pradesh

Shri P, K. Deo: I beg to move:

“That the demand under the
head Ministry of Home Affalrs be

division in Singhbhum in Biker end
in Raipur and Bastar dirtviets in
Moadhya Pradesh .

Shei P. K. Doo: 1 beg to move:

“That the demand under the
head Ministry of Home Affairs be
reduced by Rs. 100.”

Failure to treat some communities gs
backward communities on the dasis
of illiteracy and economic condition
throughout India

Shri M. B. Thakore: I beg to move:

“That the demand under the
head Ministry of Home Affairs be
reduced by Rs. 100"

Failure to provide adequate safety to
the Indian citizens living on borders
of Pakistan

Shri P. R. Patel: I beg to move:

“That the demand under the
head Ministry of Home Affairs be
reduced by Rs. 100.”

Failure to implement traffic reguls-
tions in Dethi

Shri P. R. Patel: I beg to move:

“That the demand undsr the
head Ministry of Home Affairs be
reduced by Rs. 100.”

Desirability of establishing devslop-
ment boards under article 371(3) of
the Constitution

Shxi P. R. Fatel: I bag to move:
“That the demand under the

hasd o Home Affairs be
reduced by 100"
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Needte recopnise oo &2 &n
oficial-language-in-the-Bikor State
apecidlly in the districts of Singh-
dhum, Dhandad dand Senthal pars-
ganas under Avrticle 347 of the
Constitution

» 4

s B. Das, Gupla: 1 heg to move:

“That the danand under the
head Ministry of Homs Affairs be
reduced by Rs. 100"

Shri B. Das Gapta: I beg to move:

“That the demand under the
head Ministry of Home Affairs be
reduced by Rs. 100.”

Failure to wsue directives to the Gov-
ernment of Bihar to sefeguard the
vights of the non-Hindi-speaking
Knguistic minorities in that State

Shri B. Das Gupta: I beg to move:

“That the demand under the
head Ministry of Home Affairs be
reduced by Rs. 100.”

Failure to eliminate corruption in the
administration

Shri B. Das Gupta: 1 beg to move:

“That the demand under the
head Ministry of Home Affairs be
reduced by Rs. 100.” -

Failure to provide adeguate emolu~
ments for class IIl and class IV
employees

8kri B, Das Gupia: 1 beg to move:
“That the demand under the

head Ministry of Home Affairs be
reduced by Rs. 100.°

Failure to achieve odwministrative

officiency
Shri B. Das Gupta: I beg to move:

“That the demand under the
head Ministry of Home Affairs be
reduced by Rs. 100"

Demands PRALOUNA 30,/180 (SAKA)
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rum»m -
eficiency in the

Shri.B. .Das Gupta: I beg to move:

“That'the demand under the
head of Home AWairs be
reduced by Rs. 100."

Failure to’  implement the

the States os also under provisions
of Article 29 and 30 of the Conasti-
tution

Shri B. Das Gupla; I deg to move:

“That the demand under the
head Ministry of Home Affairs be
reduced by Rs. 100

Need to reduce the number of person-
nel in departments of the Central
Government

Skrl D. B, Chavan: I beg to move:

“That the demand under the
head Winistry of Home Affairs be
reduced by Rs. 100"

Need to have a thorough probe into
the system of administration ‘with
regard to economy end efficiency

Shri D. B, Chavaa: 1 beg to move:

“That the demand wunder the

head Ministry of Home Affairs be
reduced by Re 100"

Need to constitute o Commission o

examine the administration of the
cmcoomummn
efficiency and economy

Shkri D. B, Chavan: I beg to move

“That the demand wunder the
head Ministry of Hyne Affairs be
reduced by Rs. 100.”

Failure to check the increasing ezpen-
diture on civil administration
Shri D. R, Chavan: I beg to move:

“That the demand under the
head of Home Affairs be
teduudbymfw."
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rﬂuntodwt::vdack eorrup-

Shri D. R. Chavan! I beg to move:
“That the demand under the

head Ministry of Home Affairs be

reduced by Rs. 100.*

Failure to effect separction of the
Ezecutive from the Judiciary

“Shri B. Das Gupta: I beg to move:

“That the demand under the
hesd Ministry of Home Affairs be
reduced by Rs. 100."

Need to reorganise the States om
Shri B. Das Gapta: I beg to move:
“That the demand under the
head Ministry of Home Affairs be
reduced by Rs 100"

Need to reduce the exrpenditure om
wages and salares pawd to officwals
of the Central Government

Stri D. R. Chavan: I beg to move:

‘“That the demand under the
head Mimstry of Home Aftairs be
reduced by Rs 100.”

Need to effectively reduce the clerical
work m Government Departments

Shri D. R. Chavan: I beg to move:

“That the demand under the
head Mimstry of Home Affairs be
reduced by Rs 100.”

Abnormal increase in the number of
officers in the Secretarwat

Shri Suremdranath Dwivedy: 1 beg
to move:
“That the demand under the
head Ministry of Home Affairs be
reduced by Rs 100.”

Actimities and role of the Intelligence
Bureay

Shri Swrendranath Dwivedy: I beg
lo move:

“That the demand under the
head Ministry of Home Affairs be
reduced by Rs. 100.”

for Grants 7290

Need to compiste the work of the
reorganisation of sevvivces
Shri Surendrabath Dwivedy: [ beg

io move:

“That the demand under the
head Ministry of Home Affairs be
reduced by Rs 100.”

Failure to take adequate steps to bring
the Scheduled Caste and the Sche-
duled Tride Community on a par
with the other communities in the
country as envisaged by the Consti-
tution

Shri Suremdranath Dwivedy: I beg
to move:

“That the demand under the
head Ministry of Home Affairs be
reduced by Rs 100"

Failure to remove corruption and
nepotism wn the admimnstration

Shri Sarendranath Dwivedy: I beg
to move

“That the demand und¥™ the
head Ministry of Home Afflawrs be
reduced by Rs 100"

Method of vernification of antecedents
of Government employees before
employment and confirmation

Shri Warior: I beg to move-

“That the demand under the
head Ministry of Home Affairs be
reduced by Rs 100"

Diserimination between States wn the
matter of venfication of antecedents
of Central Government employees

Shri Warlor: 1 beg to move*

“That the demand under the
head Ministry of Home Affaus be
reduced by Rs. 100."

The amended Government Service
Rules applicable to Central Govern-
ment employees

Shri Warler: I beg to move:

“That the demand under the
head Ministry of Home Affairs be
reduced by Rs. 100.”



Demands PHALGUNA 28, 1880 (SAKA)

7391
Nesd 10 appoint a Conygpittes fo sug-
gest

measures to avoid the using of
five-arms by the police on demons-
tvations etc °

v J - * 2

Need to end the deputations of police
officers for mtelligence wigrk in the
various States -

Shﬂ'arhr:!buhnu-ve:

“That the demand under the
head Ministry of Home Affaus be
reduced by Rs 100*

"

Admumstratn_ of the  Preventive
Act

Shlﬁihr:!beltomove
“That the demand under the

head Ministry of Home Affairs be
reduced by Rs 100" N

!

-

Faillure of the working of the anti-
corruption department

Shri Warlor: 1 beg to move:

“That the demand under the
hesd Ministry of Home Affairs be
reduced by Rs 100"

Failure to ensure proper rvepresenta-
twon of Scheduled Castes and Sche-
duled Tribes tn the Central Services

Shri Warlor: I beg to move:

“That the demand under the
head Ministry of Home Affairs be
reduced by Rs. 100."

Apomalies in the working af the
Citwzensiup Act
Shri Warier: I beg to move:

“That the under the
head Ministry of Home Affairs be
reduced by Rs, 100.*

jor Grants 702

temporary
mmﬂodlhﬂucmlﬂwem—
ment *

nﬂﬁuhr:tbg:‘t:m?ye:
“That the demand <nder the

wmwdmmmu_

reduced by Rs, 100.”

Need of o National Staff Comneil
consisting of Government
and representatives of the services
to settle disputes ]

Shri Warlor: I beg to move:

“That the demand under &’
head Minustry 6f Home Affairs be
reduced by Rs 100"

Grievances of Central Secretariat
Service officers and, thewr excluswon
m emergency recruitment to the

Shri Warior: I beg to move:
“That the demand under the

head Minustry of Home Affairs be
reduced by Rs, 100.”

Anomalies in the Central Citnl Servige
(Conduct) Rules, b

Shri Warlor: 1 beg to move:

“That the demand under the
hesd Ministry of Home Affairs be
reduced by Rs 100"

Attitude of dierimsnation in deahig
with the Government employess

Shri Warior: 1 beg to move:

“That the demand under e
head Minstry of Home Affaiurs be
reduced by Rs 100" -

Failure to ymplement the scheme of
separation of judwwary Jfrom the
_ezecutwe to all States

Shrl Asar: 1 beg to move:

“That the demand under the
head Ministry of Home Affairs be
reduced by Rs, 100"
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WFailure s stop corruption in the
sdministration

“Shrl Amar: I beg to move:
“That the demand under the

head Ministry of Home Aftairs be
agiuoed by Re, 100~

Need to provide adequate safety’ to
the people residing on the Pakistan
bt

»83xi Assar: I beg to move:

#nat the demand under the
head Ministry of Home Affairs be
reduced by Rs. 100.”

Need to give recognition to Sindhi
- language

Shri Assar: I beg to move:

_ “That the demand under the
head Ministry of Home Affairs be
reduced by Rs, 100.”

Need to dring efficiency in adminie-
tration

Shri Assss: 1 beg to move:

“That the dsmand under “the
head Ministry of Home Affairs be
reduced by Rs, 100."

Faiture to reduce the increasing
adininistrative expenses

Shei Asmar: 1 beg to move:

“That the démand wunder the
head Ministry of Home Affairs be
reduced by Rs 100

Fajjure to mget the grievances of the
Central Secretariat Officers and
particularly thelr exclusion from
emergency recruitment to the 1.AS.

Shri Assar: 1 beg to move:

“That the d under the
head Ministry of Home Affairs be
reduced by Rs, 100.”

Need to pppomt a Border Commis-
-sion ta settle porder  disputes
between Bombay and Mysore States.

e

Shri Amar: I beg to move:

Demands MARCH My 1900
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Failure to stop antienational activitite
ofrmqmjn»um
Shri Amar: I beg to meve:
“That the demand under the

head Ministry of Home AfRairs be
reduced ﬁ&‘m& 1w

Failure to eradivate: sineficiency,
corruption and nepotism from fhe
administration -

Shel M. B. Thakere: 1 beg to move:
“That the gemand under the

head Ministry of Home Affairs be

reduced by Rs, 100" »

Appointments of the judges n the
High Courggibte '

Shrt M. B. Thakore: ] beg 1o move:
“That the demand under the

head Ministty of Mowme Affairs

reduced by Rs 100" -

Failure to protect the Indwan Natienals
from Pakistani dacoits on the borders

Shri M B.W:Ihegtomwe:
“That the demand under the

head Ministry of Home Affairs

reduced by Rs, 100" ’

Failure to provide weapons to the
villagers to protect thesr person and
property from Pakistani raid om
the borders .

Shri M, B. Thakore: I beg to move:

“That the demsnd under the
head Ministry of Heme Affairs be
reduced by Rs 100.”

Failure to separate judiwiary from
- exerutive ° :

Shrt M. B. Thakore: I beg to move:

“That the demand under the
head Police be reduced by Rs
100."” -

L

Need to abolish the Ministries of
Health, M#hcatwn,  Corifmunity
Degpelopmehnt and Agriculture

8hri P, R. Chavan: I beg to move:

“That” the demand
hesd Cabinet be reduc
100"

e
by, B



Shri D. R. Chavan: 1 beg to move:

“That the demand under the
head Cabinet be reduced by Rs.
100.”

Need to reduce the excessively large
number of Ministers and Parliamen-
tary Secretaries.

Shrt D. B. Chavan: I beg to move:

“That the demand under the
head Cabinet be reduced by Rs.
100.”

Increase in the number of members of
the Cabinet.

Shri Surendranath Dwivedy: I beg
to move:

“That the demand wunder the
head Cabinet be reduced by
Rs. 100.”

Failure to solve the boundary disputes
between Bihar and Orissa and Orissa
and Madhya Pradesh.

Shri B. C. Mullick: I beg to move:

“That the demand under the
head Zona! Councils be reduced
by Rs. 100.”

Failure of the Eastern Zonal Council
to assess the incomveniences and
difficulties of the linguistic minori-
ties in the States within its jurisdic-
tion.

8hri B. Das Gupta: I beg to move:

“That the demand under the
beed Zonal Councils be reduced
by Rs. 100"

414 (A{) LSD.—7
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Failure of the Eastern Zonal Counell
to make recommendations for the
redress of the grievances of the
linguistic minosities in the membder
States regarding their language and
culture.

Shri B. Das Gupta: I beg to move:

“That the demand under the
head Zonal Councils be reduced by
Rs. 100.”

Failure to intervene in the border dis-
pute between the States of Mysore
and Bombay.

Shri D. R. Chavan: I beg to move:

“That the demand under the
head Zgnal Councils be reduced
by Rs. 100"

Failure to apply the principles em~
bodied in the Pataskar’s Award for
the adjudication of dorder dispute
between the States of Mysore and
Bombay.

Shri D. R. Chavan: I beg to move:

“That the demand under the
head Zonal Councils be reduced
by Rs. 100.”

Indifferent attitude towards Satyagrah
agitation going on in the border
areas between the States of Mysore
and Bombay.

Shri D. R. Chavan: ]I beg to move:

“That the demand under the
head Zonal Councils be reduced by
by Rs. 100.”

Failure of the Zonal Councils to arrive
at amicable settlement regarding
border disputes between different
States.

Shri Surendranath Dwivedy: 1 beg
to move:

“That the demand under the
head Zonal Councils be reduced
by Rs. 100.”
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Need to resvlve the dispute Detween
Bihar and Orissa regarding the claim
on Saraikala and Kharasass,

Shri Surendranath’ Dwivedy: I beg

40 move:

“That the demgnd under the
head Zonal Councils be reduced
by Ra, 100.”

Appointment of High Court Judges
Shri Surendranath Dwivedy: [ beg
to move:

“That the demand under the
head Administration of Justice be
reduced by Rs. 100.”

Need to take steps to make criminal
jJustice simple and inexpensive

Shri Surendranath Dwivedy: 1 beg
to move:

“That the demand under the
head Administration of Justice be
reduced by Rs. 100.”

Need to appoint sufficient number of
Scheduled Castes in police

Shri B. C. Mullick: I beg to move:

“That the demand under the
head Police be reduced by Rs. 100.”

Need to reduce expenditure on police
Shrt D. E. Chavan: I beg to move:
“That the demand under the
bead Police be reduced by Rs.
100.”

Need for correcting and rectifying the
village-wise language data of Man-
bhum Sadar (Purulia) as compiled
in the ‘Lenguage Hand-book’ pub-
Ushed by the Superintendent of
Census Operations in Bihar in
June 1856,

Shri B. Das Gupta: I beg to move:

“That the demand under the
head Census be reduced by Rs.
100"

Need for an effective machinery to
carry out the census operations

Shkri B. Das Gupta: I beg to move:

“That the demand under the
head Census be reduced by Rs.
108"

!
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Nudfarncmmmmlmuhh'cu
for census operation in Bikar for
obtaining correat lenguage data.

Shri B. Das Gupia: I beg to move:

“That the demand under the
hoae Census be reduced by Rs.
100.

Need for settng up tribunals to de-
cide allegations by the people re-
garding census operations
Shri B. Das Gupta: I beg to move:

“That the demand under the
hoe;dembereducedby Rs.
1 'I'

Need to reduce expenditure on police
force

Shri Assar: I beg to move:

“That the demand under the
head Police be reduced by Rs.
100.”

Need to extend the Indian Census
Act to Jammu and Kashmir

Shri Assar: I beg to move:

“That the demand under the
head Census be reduced by Rs.
100.”

Need to have survey of middle class
family budget in all States

Shri Assar: 1 beg to move:

“That the demand under the
head Statistics be reduced by Rs.
100."

Failure to stop swindlings in cut-
piece cloth trade in Delhi

Shri B, C, Mullick: I beg to move:

“That the demand under the
head Delhi be reduced by Rs.
100.”

Allegations regarding police high-
handedness in Delhi
Shri Warlor: I beg to move:
*“That the demand under the
head Dellii be reduced by Rs.
100"
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Nitlure 0 provide ininimum water
wipply in labour colonies in Detht

Shri Wartor; I beg to move:
“That the demand under the

head Delhi be reduced by Rs.
100"

Failure to provide adequate water
supply in Delhi,

i Amar: I beg to move:

“That the demand undu-the.
h::gbelhiba reduced by Rs.
100,

Failure to provide adequate transport
service in Delhi

Shri Assar: 1 beg to move:

*“That the demand under the
h::dl)eudbe reduced by Rs
100.”

Slow progress of slum clearcnce n
Delhi

Shrt Asmiit: 1 beg to move:

“That the demand under the
head Delhi be reduced by Ra.
100.”

Refusal of the Mampur Administra-
tlon to recognise officially the State
Transport Workers' Union

Shri L. Achaw Singh: I beg to move:

“That the demand under the
?::qlmipurhereducedbym

Need for grant of funds for reclayming
mmall lakex in the Manipur valley

Bitri L. Achaw Siugh: I beg to move:
“That the demand under the

;’::gmvurhendmedbym.

Need for pring a criterion for grent
of aids to private schools
8hrl L. Achaw Singh: I beg to move:

“That the deimand under the
;loe:glmmnbeﬁduudbym
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Need for improvement of electric
supply in Monipur

Shrl L. Achaw Singh: I beg to
move:
“That the demand under the
head Manipur be reduced by Rs.
100.”

Need for implementation of Imphal
Water Works Scheme

Shri L. Achaw Singh: 1 beg fo
mave:
“That the demand under the
head Manipur be reduced by
Rs. 100.”

Failure to eradwcate wuntouchability
from the country

Shri B, C. Mullick: I beg to move:

“That the demand under the
head Miscellaneous Departments
and Expenditure under the Minis-
try of Home Affairs be reduced
by Rs, 100.”

Failure to wmprove the economie
conditton of the scheduled castes
as guaranteed n the Constitution of
India.

Skri B, C, Mullick: I beg lo move:

“That the demand under .the
head Miscellaneous Departments
and Expenditure under the Minis-
try of Home Affairs be reduced
by Rs. 100.”

Failure to save scheduled castes from
loitati

Shri B, C, Mulllck: I beg to move:
“That the demand under the

head Miscellaneous Departments

and Expenditure under the Minis-

try of Home Affairs be reduced

by Rs, 100." .

Need to give tratning to scavengers
for better jobs

Shri B, C. Mallick: I beg to move:

“That the demand under the
head Miscellaneous Departments
&nd Expenditure under the Minis-
zdnomemm&tedm«lby

100."
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Need to ailocate adequate funds to
QOrissa for providing hesithy houses
to the Scheduled Castes.

Shri B. C. Mullick; I beg to move:

“That the demand under the
head Miscellaneous Depeariments
and Expenditure under the Minis-
try of Home Affairs be reduced
by Rs. 100.”

Need to allocate sufficient funds to
Orissa for granting stipends to all
Scheduled Caste students in premat-
ne stage.

Shri B. C. Mullick: I beg to move:

“That the demand under the
head Miscellaneous Departments
and Expenditure under the Minis-
try of Home Affairs be reduced
by Rs. 100.”

Need to allocate sufficient funds to
Orusa for granting legal assistance
to the Scheduled Castes.

8hri B. C. Mullick: 1 beg to move:

“That the demand under the
head Miscellaneous Departments
and Expenditure under the Minis-
th'y t;tooﬂ'?me Affairs be reduced by

Delay in opening of classes for coach-
mg the scheduled caste and sche-
duled tribe students for I.AS. and
1.P.S. examinations.

Shri B. C. Malliek: I beg to move:

“That the demand under the
head Miscellaneous Departmenta
and Expenditure under the Minis-
try of Home Affairs be reduced
by Rs. 100.”

Mr. Deputy-Speaker: The cut mo-
tions are now before the House.

Shri C. R. Patiabhi Raman (Kumba-
konam): Mr. Deputy-Speaker, Sir, 1
wish with your leave to start with the
question of Scheduled Castes and
Scheduled Tribes and the treatment
meted out to them. 1 want to tell

Demands - MARCH 19, 1959

S&tions elsewhere. That

fo,"m 73¢2
my good friend that my heart is com~
pletely with him on this matter., I
want to tell him that I do not differ
from him. I am ashamed at the trest-
ment meted out to the untouchables
But when my good friend in his en-
thusiasm compared that treatment

5
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not realise what kind of an
sion would be created by his ol
is

Hy

They may now get the impression that
we are having a bad state of affairs
in our own country, and so they will
feel that we have no right to take up
this cause further. Therefore, I wish
to impress upon my hon. friend that
there is no law in India at all, keep-
ing back the members of the Sche-
duled Caste and the backward classes
from any position. There is no inhi-
bition at all against them. There is no
handicap. In fact, as my good friend
pointed out quite correctly and he is
perfectly entitled to say it, there can
be watermen belonging to these back-
ward classes in all the Railway sta-
tions.

Shri B. K. Galkwad: On a point of
information. The hon. Member said
that there are no laws in this respect
1 do admit that. But the people in
India are observing the laws mention-
ed in Manu Swmriti, Yagnavalkya
Smriti and Narada Smriti, and what
they have written in those smritis and
not our Jaws made here.

Shrl C. R. Pattadbhi Raman: What-
ever Yagnavalkya and others have
said in the emritis can be
after a discussion In thizx House and 2
Jegislation of this House. The nw
made by this House is supreme and
it prevails over Yagnavalkya, Msnu
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and others. My leamed friend will
renlise that. Does he forget that in
Scuth Africk and Kenys, people are
removed from quarters—Highlands—-
and sent to some other places, be-
cause they are placed reserved for
white settlers? They are ssmply turn-
ed out into the Ghetto. Is anything
like that happening. here? I am

:
i
!

ssttlement for the backward classes.
He was really contradicting himself.
I am sure that many of his supporters
will let him down when he says he
wants a settlement in each place for
these classes of people. I am sure he
does not want that. We want to pre-
vent settlements and segregations. We
want living together of all people. I

by asking for a separate settlement in
the

be removed and the ills eured Many
scholarships are awarded to them, and
many reservations are made in the
services and there 18 legislation for it
So far as the services are concerned,
my good friend 15 rather unjust to
Scheduled Castes 1 know of one per-
son who very nearly stood within the

Demands PHALGUNA 28, 1880 (SAKA)
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therefore, observe the rules of the
game here. We have to be very atrict
in these matters, snd we should not
do anything which will come in the
way of the good name of any officer
his position or hus transfer and
that the transfer has been made with
any maia fides.

hands .ol a veteran Congressman, a
great leader, and, belonging to his

party, 1t will be embarrassing for
me and to hum to pay an encomium
to him on his stewardshyp So far as
the Scheduled Castes are concerned,
the very best 1s being done for them
and T hope the conditions will jm-
prove Of course, he has a right to
say we are falling short and we should
try to improve. But let us not air
our views here and complain that the.
laws are against them and so on.

I was rather surprised to hear my
hon fnend, Shn Frank Anthony, refer
to the Kerala education case m the
Supreme Court He was referring to
the mnjustice—I am quoting him—done
to the religious and linguistic mmori-

to say, sitting in judgement over them,
that they have not been 1i
their terpretation, that they
have extended certain clauses of

;

;

i
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self was taulty, is
below the belt. There is n
venting an Anglo-Indian
mg their own method of

;
|
;
14
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[8hri C. R. Pattabhi Raman] Regarding the other Union Teei-
Judge put it very tersely, there is no tories, especially Himachal Pradegs,
fundamantal right making it fnoum- 1 am glad real sitempis are heing
bant on you to get aid; you can re. mads in regard to s0it conservation aug
fuse that aid, in which case there is prevention of scil erosion. Thare is g
no festriction on your institution. growing need for that beeausy indiy.
In three countries of Asia—Turkey, criminate deforestation is taking plave
India and Japan—the fairest treat- in the' Himalayan region. If that iy
ment and security are given to all allowed to continue, there will be fali
sections in legislation; there is an in rainfali, with all its attendant dig-
attempt, not only an sttempt, but e advantages. So far as Manipur, Tri-
real earnestness to see to it that therg pura, Andamans, Nicobars, etc. are
is complete equality between all concerned, I am glad frequant re-
people and there is no discrimination ferences have been made to the imy-
at all. We have got eminent Muslim provement and the lucky escape of
gentlemen who are our Ambassadors, the Deputy Minister. I am glad she
Governors, Judges of the Supreme survived the board tragedy and she is

Court and so on. Mr. Anthony was
referring to religious and linguistic
minorities—a Madrasi in Delhi, a
Boberd in Temil Nad and so on; thers
too, he is not quite right. There is
a very good Madrasi school here in
Delhi, and our Chief Minister gave a
handsome donation from the State.
So I have no doubt that whatever the
political affiliation of a State may be,
“the administration cannot be going on
discriminating  against linguistic
spunorities.

About this time last year, there
was 30 much excitement over the
formation of the Delhi Corporation
and s0 on. May I join the others in
paying my tribute to the Home Minis-
try and the Minister-in.charge for the
efficient way in which Delhi has been
demarcated and is being administered
to-aay. I only hope that the hon. Home
Minister will give more strength to the
Health Minister and to see that Ganga
and Yamuna are united and there will
be good water supply in Delhi. When
a reference is made to the Health
Minister, he refers to negotiations with
the Punjab Government and so on.
It iz really very necessary that the
capital of India, which is in many
respects much bigger than Washington
and other places, must have a good
water supply and other health fecili-
ties. The traffic arrangement also have
improved very much during Iast
year. ‘The cyclists are not riding six
abreast: thev have come down to four
sbreast. I hope it will come down %0
two sbreast and then gradually one
riding behind the other.

here with us to-day.

£

So far as services are copocerned,
gervices in India are really aur
Nowhere in Asia do you have
as in India Services like the
etc. gare a great unifying factor
hope it will become a8 convention,
not a rule, that at least a third of the
Central services in each State should
be from other States. That will go a
great deal towards the unification of
our country.

So far as the ban on re-employment
of Government servants is concern-
ed, I hope more steps would be taken
to prevent especially people like engl-
neers and ICS officers from joining
firms. As I pointed out last year,
they are in service on the 2nd of a
month and on the 8th or 10th of the
month, they go to a firm. It creates
a very bad impression that they had
slready planned for going to that firm
by using their position. It i3 rather
ugly and it should be prevented.

It must also be borne in mind that
the services should be paid well and
fiven really good pensions, because
their salaries cannot jump with the

B
Py

longer; they have no unione and
Iightly so. I am giad that the Presi-
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different. But so far as the other
civil servants ave concerned, they get
provident fund, etc. I am all
their pension, rallway

not

I

administered in dealing with black-
marketeers, etc. We do not know the
facts. Quick disposal cannot be a
substitute for real justice. It is much
better that 99 guilty persons escape
than one innocent man should suffer.

Shri P. R. Patel: I thank you for
the opportunity given to me to
express my views. Is it not a pity
that there is more corruption, nepo-
tism and. at the same time, a tendency
among the people to break laws, to
resort to violence and also the
tendency on the part of the police and
the administrators to use tear gas,
lathis, etc., when a veteran politician
and statesman is in charge of the
Ministry of Home Affairs? Is it not
a pity that people are going undemo-
cratic when at the helm of our Gov-
ernment, there is the great democrat
.of the world, Shri Jawaharlal Nehru?
Why all these things? It is very easy
40 find fault with the people. But the
causg lies with the administrators, the

Demends  PHALGUNA 28, 1880 (SAKA)

cratic methods, I do not think
spirit of democracy will come in
people.

What is happening today? A
defeated member can be promoted to
some higher post. Is it the democra-
tic way? In Gujerat an ex-Minister of
Bombay was defeated in the general
elections, To find a job for him, he
has been promoted to the post of
Vice-Chancellor of the
Vidya Pith,

Shri C. M. Kedaria: The previous
Vice-Chancellor was also defeated in
the election.

Shri P. BR. Patel: The whole Vidya
Pith was the creation of Shri
Vallabhbhai Patel. But for him
there would not have been the
Vallabhbhai Vidya Pith in Gujerat.
Such cases are very rare. It is
Pandit Malaviya who established the
Banaras University. He was never
removed from his post by the Bri-
tishers though he was taking part in
politics. The Britishers tolerated him
and continued him as Chancellor of
the Banaras University. Then, take
the case of our great poet Tagore. He
created a University in Bengal But
the circumstances in which the
Vallabhbhai Vidya Pith was created
were different. At that time he had
no farthing with him. He with his
two friends went to a jungle, a plsce
infested with dacoits, a place where
nobody will go, and began his work
there, and after great labour he
established this University. Natural-
ly, the question would be asked
whether he has completed his three
years.

Mr. Depuly-Speaker: How iy this
connected with the Home Ministry?



of which atom bombs are being pro-
duced, that will also have to be consi.
dered. Those subjects that are the
direct responsibility of the Home
Ministry, they ought to be discussed,
not others.

Shri Jalpal Singh: I want to make
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not be discnssed just at this discus-
sion.

Shri P. R Patel: My submission is
that if the Home Ministry fails to
see that the administration in the
States 1s carried on in a democratic
manner, we ghall fail to enthuse the
spirit of democracy, Ilove of demeo-
cracy, in the people.

Then, what do we find in Delhi
proper®* What is the standard here
by which we can judge the whole
administration of the country? After

about that Here do the people
observe trafic rules? Here I am
talking of Delhi proper? Onmn a cycle
not only 3, or 4 but 5 people are
riding with absolutely no light in the
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the people go and complain? Them, towards our Constitution, and they
bo is theve to hear the complaint? loge respect towards our democracy.
"l;athmm Then, repect So, it is the duty of the Ministry of

hwi!-mlgnl m‘:hpﬁn'- Aftairs {o look into this.
proper. I wou even a

M.lmourmammunno We have got the Intelligence
respect for law. I would give one Dyvpartment. We are spending a lot

the Intelligence Department is intelli-

gtnt enough, they could detect these

matter which can only be Imagined. . . that T am telling to-day. But,

. I know that the Intelligence Depart-

a Ment is intelligent enough to go in

been appointed With the times and earn their salary.
But

instance. We talk of nepotism. Is on the Intellighnce Department. If
.

tonp‘rucum::t_ when a They are not in a position to dis-
question is asked, the answer will be: Please anybody in power.
well, that was a discretion used at To-day, the situation at the district

the time of appointment. level is the worst. 1 would say it is
deteriorating day by day. In the
The second aspect is corruption. It Boarny States Z aza tall you Liat Sre

is creeping into our administration. People know that in a district, there
Of course, we have got the Anti- 2re two collectors. One is de jure
Corruption Department and so on. Collector and the other is de facto
If we ask the common man what is Cpllector, The de facto collector

his feeling, the common man feels dictates, not in writing, and the de
that after Independence, corruption Jure collector has to carry out. If
and nepotism have increased by ten these things prevail in this country

times. However, this is a matter that and people lose confidence in demo-
the hon Home Minister should look Cracy and if they take to violence,
nto, Why should we blame the peopler

Are we not the persons to be blamed
Why are the people losing faith in first?
democracy? I will give one instance 1 say that wn all these committees

more. We have got private concerns that are formed at the district level,—
here, foreign concerns, no doubt, oil at the State level even, I can say—

favoured by persons in power. In my
near relatives of X Y Z, and these district, honorary magistrates had
people have .ennged them. What been appointed. Honorary magis-

10 certain other cases even. Let us hersons holding some Congress office
g0 to some near relatives of persons  ip the district. That is so every-
placed in power. I fail to see how  yhere in the Bombay State. Every-
within seven years of Independence hody showers praise on the admini-
they became so rich, Was it their tration of Bombay. Naturally they
worth? Or because they happen to have to shower praise because, after
be near relatives of some persons in all, they have to continue. After all,
office, the mill owners, the factory they have to praise this hi-lingual
owners have been made to offer them State and the working of the hi-
ngandu,undtooﬂerthemmdm- lingual State. They not under-
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wnoonstitutional methods, I think the
responsibility lies on us that we do
not mend things before they go worse,
1 would humbly submit to the hon.
Home Minister to look into the
~matter. .

Lastly,~I shall finish in a minute—

obligation on the State to make pro-
-vision for that. My submission is, if
this 1s done, then, most of the trouble
in boundary questions would be
Jessened. On the contrary, I msay
something else. I tell you, I bhad
been to Dhanu, a taluk which is on
the border of Bombay. Up to the
beginning of 1948, there were
Gujarat; primary schoolg and Marathi
schools. But, after Independence, all
the Gujarati primary schools have
been stopped and children are forced
to learn Marathi. Now the charge is
levelled against others that others are
trying to or some say that they want
to Hindiise and this and that I do
not charge anybody. 1 would submit
one thing to our hon. Home Minister
that he may look into the matter and
ask the States to make provision for
education, for primary schools only
in the language that the parents
desire,

Lastly, one point only I would like

CH 18, 1950

Tor Goante 4

eoncernad, why should there be hesl-
fation? Thess Development Boards
should not be nominated, but elscted.
The tendency in Bombay is to nomi.
nate everybody, and without excep-
tion, I may be exmcused, all are
Congress people in the Distries
Boards or Regional Development
Councils. My submission is that they
should be elected it you want just to
create & sense of goodwill towards
democracy and faith in democracy.

Shrl Ayyakanan (Nagappattinam-
Reserved-Sch. Castes): Mr. Deputy-
Speaker, while supporting the
demands of the Ministry of Home
Affairs, may I, in all humility, submis
to thus House that never, perhaps, in
the history of India, we, the Indiana,
bave enjoyed the united, solid, and
peaceful government, down from the
Puranic age. Apart from this very
pleasant position, may I also express
that it is only now that individual
liberty and freedom and free exercise
of mind is enjoyed in this regime
This is a matter to be congratulated
by one and all in this House.

16 hrs.

Regarding administration, I would
Lke to add a few words. In the
whole world, I believe, we are having
one of the best administrative
machineries. I am speaking so far
as efficiency is concerned, but, in o
Welfare State, more efficiency alone

officers understand the real diffcul-
ties and the needs of the people, #t
will not be possible for



spirited young men. These
may, after training, be posted as
‘Block Development Officers 30 that
they can come into contact with our
masses. This will bring about some
change in the minds of our officers.

the objectives and
constitutional directives. So, for the
effective implementation of our
Constitution, I would like to submit
that certain public-spirited young
men, noted for their scholarship and
enthusiasm in certain subjects, should
be taken in our administrative system.
Tt is not a new thing. In America it
is done In Hitler's Germany and
Mussolini’s Italy they were able to
fulfll it. They had such men in the
administrative set-up. So, they were
able to give full implementation. So,
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of Nation, Mahatma
Wherever he went, he used
to mention this. Wherever he went
the problem of the Harijans came to
his mind. What we find is that we
have not done all that we should do
in this direction. Our Home Minis-
ter is noted for his erudition and
s holarship. With his enthusiasm for
these unfortunate people, he has done
a good lot when he was the Chief
Minister in YP. and with &!! his
influence, and the influence of our
Prime Minister, we will be able to
elevate this community under the
present regime. If at all this com-
munity is to be elevated, it is to be
done under the present regime We
should not have a revival of casteism.
So, we should see that all efforts are
taken in this direction.

{

Sir, Shri H. N. Mukerjes and
Shri Pattabhi Raman pointed out that
even in certain cases where they have
secured high percentage of marks,
they were ignored. So, we have to
take a lhberal view. The Home
Minister has been kind enough to
give directions to the Ministry that
whenever they come across scheduled
caste officers, the officers in charge
should look into their cascs very
leniently, sympathetically and lLberal.
ly. The officers are not sympothetic
enough to appreciate the spirit uf our
Constitution and the period within
which this is required to be done. We
have got so0 many gradations of .
society. Some of them are not able
to come out of their old prejuaices.
So, I suggest that there should be &
separate Board to consider this. The
Home Ministry has asked every
department to submit a list contaln-
ing how many officers were thete
euch department, etc. They may
those details. But merely get
such reports is not sufficient.

?Eae
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out these places, would have
been convinced, and he would not
have made the remarks that he has
now made.

When the Bhoodan leaders were not
able to implement the scheme, they
convened a conference of all political
Jeaders at Yeival in 1837, There it

agreed that the lands
under Bhoodan and

they were not prepared to accept any
Government help. So, Government
was not offering any help. When
they could understand the need for
Government assistance, an  approach
was made to the Home Minister at
the Centre, and he was kind enough
to grant Rs. 94:50 lakhs for the Second
Five Year Plan period, but they were
not able to spend the entire amount
Even for the amount that has been
spent by the organisation. they have
not been able to find the vouchers and
the matter is now under scrutiny
On the last occasion when there was
a question, the Home Minister was
pleased to state that they were not
able to find the vouchers. There are
concrete cases of embezziement and
misappropriation by the workers

Of course, I have great regard for
Krishna

Demands PHALGUNA 28, 1880 (SAKA)
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resort to satyagraha. If they
the courts, I think it will affect the
organisation very, badly, and for that
reason they afe going to resort ¢o
this satyagraha in 2 month or 20
The plan & in progress. This is the

position ¢

puted to make a study of these lands.
He has made a epecial report also.
1 think the contents of the report are
also not encouraging. Besides that,
some journalists have also gone and
studied the position there. In the
Times of India an article has appear-
ed under the caption Debacle of the
Bhoodan Movement m Koraput Dis-
trict. If you are pleased to go through
that article, you will find how the
position has deteriorated

It is not the fault of the Govern-
ment of Orissa nor the Government of
India. As a matter of fact, the Orissa
Government is always ready to find
the money for the development of
the Bhoodan movement. If the scheme
goes through, the land problem in the
tribal areas will be solved. So, why
should the Government of Orissa stand
in the way of the implementation of
the scheme?

He has said that the amount at the
disposal of the Government of Orissa
for removing untouchability is mis-
used I may submit that all the
Members representing Orissa State
are not Congress Members. If it is
correct to say that the amount placed
at the disposal of the Orissa Govern-
ment was misused for political pur-
poses, I think, it is also true in the
case of the other pohtical parties, be-
cause the organisation through which
the amount is spent is composed of
other political parties also. The
General Secretary of the Deht Jati
Sangh is a Ganatantra Parishad leader.
If the allegation is correct, then the
amount is used by the other parties
also.



7331 Demands MARCE 19, 1959

Shri Surendrasath Dwivedy: I am
glad that he admits that for political
purposes this is being misused.

An Hen, Momber: It is used for
election purposes also.

think many of the
quire the attention of the State
Government as well as the Centre

So many cottage industries like poultry
farmung, piggery etc., and the Govern~
ment of Orissa as well as other or-
ganisations are concentrating their
attention on them. But the people
who are managing these schemes are
not people with public spirit. So,
uhless the machinery that is working
in those areds is changed, I am afrsid
the schemes that are being imple-
mented there will not besr any fruit
For this purpose, I have suggested to
the hon. Home Minister the setting
up of a standing committee, so that
schemes may be framed, and manned
by proper persons; and the people
who will be in charge of those
schemes must be trained and seasonad
social workers.

There 15 another pont that 1 would
Lhke to bring to your notice in this
connection, and that is that the
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not get co-operation. Therefore, 1
request the Home Minister to see that
some machinery iz appointed to look
to the interests of the Adivasis who
are the real sons of the soil ot
course, when these people are going
10 be integrated in that echeme, their

and

§
s
;
%

at the Centre, I think  the
intevests of these people may not be
protected.

Demands PHALGUNA 128, 1880 (SAKA)

of
cation are given, it will not be pro-
ductive of any good. In order to-
mmprove the political awakening and
also the economic situation of:- the

not be able to become useful citizens.
Now there is decentralisation of power
in the States as well as'at the Centre.
These people have to shoulder res-
ponsibilities because in the States
there are gram panchayat moyements,
co-operative movement and so on.
Unless people are well trained, they
will not be able to become useful
partners. If the Governments of the
States as well as the Government at
the Centre have got any interest in
the welfare of these people, the
education system prevalent in the-
tribal areas must be reorientated.

give a matching grant. When the
State Government is not able to give
the matching grant, the schemes that
are to be worked out in the upper
reaches of the river valley projects
are not Iimplemented. Of course,
there is a provision here in the
Centre that subsidy will be given to
the tribal areas to the extent of cent.
per cent. But that is only in respect
of soil conservation; for the

trative charges, the State Govern-
ment has to bear 28 per cent.

if this aid is not given to the extent

ik
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Very recenily there have been cases
in Rourkela and Hirakud. Some
tribal people have been affected by
these projects, but no such steps have

‘the tribal people may not be affected
‘miserably—which is the present
“position.

Coming to the housing problem, in
urben areas the Governments in the
States as well as at the Centre have
‘been implementing a low income
housing scheme and a middie income
housing scheme. But in the tribal
areas as well as in the areas where
the Scheduled Caste people are living,
there is no such scheme. Unleas such
‘schemes are there for these people, I
think the housing schemes will not be
@able to give proper benefii to people
‘who deserve such help.

Coming to the ‘Tribal Advisory
Councils, the recommendations made
by these Councils must be implement-
ed. In the Tribal Advisory Board,
Tocently & recommendation was made
10 the effect that loans advanced to
the tribal people and not paid beck
“within three years must be writien
off. But that has not yet been im-
Plemented by the State Governments.

for Grants 7336

80 unless a directive is issued by the
Government of India, I think the State
Governments will not be alert to
these recommendations.

Lastly, I beg to submit that
and scholarships are given to  the
tribal people and the Scheduled
Castes. But there are overwhelming

E

Finally, I may say one thing.
is not & tribal question; it is @

Government of India and of the State
Governments. In the maintenance of
law and order economic conditions of
the police constabulary play a very
important role. The economic con-
ditions and other things of these people
should be improved. This should
be taken into consideration. -

Mr. Chalrman: The next two
speakers whom I would call are Shri
Bangshi Thakur from Tripura and
Shri Achaw Singh. Shri Bangshi
Thakur.

An Hon Member: He is not here
Mr. Chairman: Shri Achaw Singh.

8hri L. Achaw Singk (Inner Mani-
pur): Mr, Cheirman, Sir, 1 have mov-
ed a number of cut motions ang I
would like to say & few words in
support of them.

The functions of the Home Ministry
are the maintenance of law and
order, the control of the civil services
and the amelioration of the backward
classes. I feel that in none of these »



The disquieting feature of the
administrative system of this country
is that there is growing concentration

as well as in the economie sphere.

Next, I would like to come to the
question of recruitment to the Sec-
retariat services. The system of
recruitment is unscientific and unsuit-
ed to the present day needs of the
country. In the Central Secretariat
Services, the posts of L.D.Cs. and 75
per cent. of the U.D.Cs. and assist-
ants and supervisory posts, grade I
are filled through the U.P.S.C. exami-
nations and appointments to Grade 1
and Grade II are made on the basis

414 (AD) 18D 3

qualifications get & position and the
result is that when they get into ser-
vice they do net feel satisfed and
they pursue their studies and try for
other posts, and sit for other exami.
nations. That is why we require tha

1

make service their career; and should
get higher posts.

I will now come to workers’ parti-
cipation and the welfare measures of
the Central Government for Seere-
tariat servants. It seems that the
formation of staff councils and the ap-
pointment of welfare officers have not
been so effective because most of these
meetings are attended by higher offi-
cers and most of the issues are decid-
ed by the higher officials without any
consultation with the staff. So, they
feel that there should be an appellate
body for their long-standing griev-
ances and in that case they need not

Now I would like to draw the
attention of the Home Ministry to two

report for 1857-58 has obeerved that
the number of candidates competing
at the examinations conducted by the
Commission is becoming dispropor-
tionately high compered to the num-
ber of posts available for appaint-
ment. The number applying for these
examinations, mneteen for civil ger-
vices and eight for defence services,
was 36,956 for about 1700 posts. The
report also says that the remarks of
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{Shri L. Achaw Singh]
the examiners on the performance of
candidates in the' written examina-
tions show that the genersl standard
of attainment is going down. Fur-
ther, it has observed that apart {rom
the difficulty of finding accommoda-
tien for so many candidates there is
the serious difficulty of finding an
adequate numbér of suitable exami-
ners and ensuring uniformity of
standard. 8o, the general experience
is that it has been increasingly diffi-
cult for the Government and for the
Commisgion to secure the requisite
number of suitable candidates. I
feel that something should dbe done to
remove this dificulty. Secondly; I
sold like 3o refer ta the pegnle aof
the border areas who are manly
backward in education and they have
- been complaining that they have not
got sufficient representation in the All
India posts under the present system.
These U.P.SC. examinations benefit
only the regions that are highly ad-
vanced and industrialised and where
modern education started much esrlier
and these regions always capture the
majority of the posts and the back-
ward and border regions have been
deprived of their share in the adminis-
tration. So, the employment avenues
have not been increased in the border
areas [tke the N.EF.A, Naga Hills,
Tuensang area, Manipur, Tripura and
Himachal Pradesh. It is time that the
Government revised the existing pro-
cedure of recruitment of All India
posts. It is suggested that in future
the posts should be Sfilled by the
U.P.S.C. examinations according to the
regions which have-already been creat-
ed and not on an All India basis
This would enable the border areas
to get their due share. Then, Sir, 1
would like to refer to the increase in
expenditure under the Ministry of
Home Affairs. The increase in expen-
diture on police i3 not justified. The
Home Ministry is in charge of the
Union Territories, and it has also got
overail control over the law and order
gituation in the whole country. In
many States dacoities, firings and
murders are on the increase, and in

I

Jor Grants 330
these States insecurity to life and pro-
perty is also the of the duy.

Sir, the number of police firings has
increased after independence. The
police in India are so trigger-bappy
that with the slightest provocation
they would open fire on the rowds
and on the people. They say that it
is in the name of self-defence. I fee}
that the police code should be amend-

.ed and only when there is threat to

kill or there is actual killing the
police should open five.

I would also like to deal with the
problems facing the Union territoriss.
£ delang co one of those Tnlon Thcry-
tories. I would like particularly to
deal with the problems facing the
Union Territory of Manipur. The ad-
ministration of this area, including the
administration in the centrally ad-
ministered areas of Naga Hills, Tuen-
sang, N.EF.A, Himachal Pradesh ete.,
has not improved in the least. The
common experience is that big officers
deputed to these territories do not
care to learn the local dialect, the
local language, their customs and
manners, and therefore do not know
the problems and difficullies of those
areas intimately. In my own area
these areas have never been visited
by these people. The practice before
independence was that some of these
officers would go to these areas and
learn the actus! state of things and
then govern according to their ex-
perience. The position now is that
most of these high officisls coming
from Delhi would not like to take a
hazardous journey in the hills and go
into the interior parts. In fairness to
the British officers, Sir, it must be
said that before joining the civil ser-
vice or six monthg efter joining the
civil service they had 1o Jearn the
local dialect. It was made a condition
in the British Government. Now
these people would never care to
speak the language in that ares.
Sometimes they are rather atraid to
take hazardous journeys in the hills
and jungles. Indisn officers of the
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LAS. and LP.S, seldom visit the in-
terior areas of the hills. Of the six
Chiet Commissioners of Manipur only
Mr. Moon used to visit Tamenlong,
hoadquarters of the Tamenlong Sub-
division. He went on foot there, a
distance of 80 miles and went also
into the nterior aress and hills in
other parts of Manipur. But none of
‘the other five made serious efforts to
know the local conditions in these
hills and in the interior parts. None
of them made serious efforts to learn
Manipuri, but Mr. Moon himself made
serious efforts an learned Manipuri

In this connection I would also like
to refer to the actual state of things
happening there Some honest and
efficient officers are posted there, but
they are not allowed to stay there
longer, whereas retired military offi-
cers and some inefficient men are
allowed to stay longer and their
terms of services are extended from
time to time,

In thugs connection, I would hke to
refer to a press-cutting. But before
I do that, I would Iike to say that
most of the heads of departments are
chosen from among the retired offi-
cers; some of them are deputed on
promotion with fat salaries and allow-
ances, and the local people have not
been given a chance Out of a dozen
officers working as heads of depart-
ments under the Manipur Admimwstra-
tion, only one or two have been given
the chance, but then, in most of the
other departments, the local officisls
have either been discharged or revert-
ed or transferred and they have been
given no chance to become heads of
departments This state of affairs has
created great discontent, and much
dwseontent 1s prevailing in theze areas
Exactly the same thing has been given
eut in the press.

I. may now refer to the press-
cutting. It is from the Statesman,
and the news is given by the corres-
pondent of the Statesman at Shillong.
It is about the grievances of the
Naga Hills employees. Those people
have subeitted a memorandum to the
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Governor of Assam, and‘I shall resd
portions of the press-cutting:

“The memorsndum  details
grievances against the new ad-
ministrative set-up in the ares
which, it say's, has failed to win
the people’s confidence and has
caused ‘widespread confusion end
anxiety’.. .”

Mr. Chalrman: Order, order I do
not think the hon. Member s right
in doing that He 1s bringing out the
tas¢ of an individual; I think, or the
case of an mdividual admunistrator.
It has already been ruled that such a
thing should not be done .

Shri L. Achaw Singh: It 15 a genersl
case, and 1 would like only to refer
to certain matters which have been
agitating the minds of the people
there

Mr. Chairman: That wmemorandum
refers to a particular officer or an ad-
min:strator

Shri L. Achaw Singh: No, Sir. It is
a general memoarandum about the con-
ditions of the new set-up there, and
about the deputation of high officers
from one place to the other, and about
the retired military officers in remote
areas. 1 would like to read a small
paragraph and then pass on. Regard-
ing the admimustration, the memoran-
d 1™ says’

“Imports of favourites and ex-
military officers, mostly from the
NEF.A areas, has wtroduced a
pecubiar mentahity in the adminis-
tration. Civil servants and spe-
caliz~d personnel are being push-
ed to the background Except
in a few cases, the ex-mulitary
officers have brought with them a
malitary mentality which acts as
a curb on popular aspirations”

This state of affairs is Pprevaling
1n Mamipur glso. That is why I would
appeal to the Home Ministet to cofi-
sider the matter and devise ways and
means to get rid of this discontent
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i
1
;

T LA W AT 3BT S wfferat
s owal € 1w uTw 3 affer
7 Y @ feeel o wwewy o Ot
w v A am g

wraTTer  wfeerd W ¥ W
T § Wi wg swn § e @
w1 T s ¥ fred i oW
& Wy sTarwr &Y O fyew it 8,
ot gt fyws o o @ Y ww ¥
e Wit ¥ fwd g 3k e oo ¥
Y WP war §, e wwy e
or g Wi Jh  ave e & fien
wrawar § 1 ¥Rer o @ weit ¥
wem gt v iwes
wrolt wrenlt & wr awn § ot ool
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are I ETaR vw e § | i s
? grlt foelt w1 da F v wd €
de Wit ¥ fed w1 WAER
o afafest w1 ot s § o

fer & qp ooft & ¥ T W
e o g fir afc o st
»t afe o afwwmy X fed ol faed
og QT & F§ oY T Fraw Qe
£ &% @t ay ufes Iwgw

g% wiE ¥ yaew § o6 @I
vyt fs wod vodiifow o oY faay
ariwr W T W aw gl o
s W T e g
gvwrd F ot sfve ot et @ X
&Yt A fir wft o Y el ey firwer
§ %™ & N ar firefr Frolty wear &
Wt et TOI W F o g o
1657 has,

[Mr Derury-Sezaxmm in the Chair]

o St & g a3 fmy arn
oYt gnr wrE F frd ot ¥ g T
i waten ¥, agi ek el
wi—gfma—af  oRly 9w
& '@ ¥ vl F afee Q@
o AT wee @ e e Se T e
fieay arr, o o gfire wilg A
t: foy & e ¥ v g
fie JHac At R ekl
¥ & ueA wfafowr aag F wr et
P & ok s

% A ¥ s Wi & woefir
wfr & o v wsfer s g
§ o wg § el & feww iy
“ogf oY cfir ou o, ot oot wewey
wrer! ey Wit ot figer Gyt W
¢ wi of wy vy wow §—wygt
ax #x dwr ¢, feelt § wft wwear
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fof waw wavey]
e @ o § ) wnenet afufe o
oy Wifen § qrewdy o wui g€ o )
waik e & vy wevar fie T o aaw-
YC—-FROT § yoww wifow & §—
Wi Y &, fevg wa g T § fe g
war  fearfiea) § ofr dw ok § ot fo
wye @ o, wefeny F ot § 0
wa 7g & du § MW 9T W WA
) fewndt ey § o f WiiT dn
w3 § 1 vow wiaforr Wi we
gt gmicRa
wl ¥ aede ¥ am 9T o
@ wrht § e forw wfewrdt & W
AT AP W7 WY
w7 am g

% wiafow § ag st sy amger
£ o wfca & fodt wor & o€ & oYY
TE¥ w2 ¥ wON W AW W T R,
famwr ofeors wg & fo S Wyt
o aow @it oy ff, W oW
& v fofy quely § 1 Y W W
¥r g wardr s s s g,
fog W W ¥ W ¥ §, W
et vl wav vl g v @
el & wrTTw TR T @ @
@ afzm § ) ww ow W o
wrew oy § fe o sufer amama sow
o gor war wwr § ww Iwwt
W ST W & v fsar o R,
&t yuwt oy ¥ wfes qww o
ot foar amay § ofix oy it
qure vt & % v amT Ret ol e
sTU Qe s A & upm
. tre foc.qwar wrm §, &Y foc

TNE T Y X war ) g Y

© wg wwd ¥ fad xfeerz off e -,

e ow g ay ¢ fie oy vk &
wory fF 3w wiy wow §, wilfie Tnd¥
W & At Wik oy derand
R e g ewr Wic wwe
AT g & 1 W o Wy ey R
i SR fem g, g o @
€fwd | gt WY Aawat €, @ vewW
X & AV T T W AR o X
¢ frew g g% ff ww F e we
w ww F e ¥ e ol e
frwrw w7 T dar € 1 & aowite 4y
i Wy agE f forw e R
wrg FOT W f fv w v 9
orc wfew w7 fear wwr o w od-
T ¥ e G¥ WY oY 53 erdfor
vy o fieqy ey wifigw, ot fis wrar-
e %1 § o Iud v ¥ o v
¥ ¥ 7w aw v o wigd, arfe
g R de g Ny ww
a9 wufe & oY vy o yot o A W
WIT w0 | www Y
o @ qwe ¥ v ow §, wiffe
arew qfew & ol qur-awer gl
¢ vt Tud vy & agw o o
Zor wr & fw ww & gy § I
g frer arref § wire ot gy oY sy
£ &, ey wéad w feqr v &
17 ks,

& mlry g it oy %Y ww
& fd awrare o wger g fis foedy
& <t urrwr aft gy W
t i I W W oaw ¥ wies
woray st g ¥

femft & ot Trofee dfyr &
A% aew § & wrofg oy i oY
w ww ey sor e §
fea¥? & wgr mur § fir oy vt
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dfvr fredee §, T @ m ol
& w§ & sire stw & vy fed e ¢,

o f ot F g & o foord
qPN §EF W Ao At §, o% e
T T ofix ot wnfew wgroer ¥ T—
sifaw sgmar & E, &) o W e

s o §r B, ferht fr wvem o
o § 1 awgar wifes & o &
% § ax whw, A AN F v ol
arg ¥ dwr Ay g€, a1 A e &
aft awfy o oy dwrc gy gE Y 1 @
g § T 3 it & ag & gl
€t afm Wamifer Swmdy @
*T R ¥ wifgr 1 & wp g e Wz
oY ¥ 9wy W1 witw g g
faa¥ fo o W & dwrdy ¥ g7
@ wk | ¥ 3fw quv wv W o
o1, 3 I AW 6T aerk Y e faw
AR A AR TR TAFIEETES
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TS ) aar w1, B gfw geTe
ST & wnp N F et o whr miy
frerft § 1 @ v § s o o @
oy T anif ey ¥ 3 wfeg, e &
T N o AT v R b, T T
Ll

FyreTw W : WAHTT AR W
W W W TS ¥ |

o www e : F F oot g
femr &)

Iyream wiwew  Bfea & § udy
oY e

&t aww s : & e W
LAl & &

T T g A < iy 3w
NIy, wafrsrIficos &
Wi §, oY @ o vy § 1 9 W
R ot v £, & ur aix ¥ faw
g e 48 g v 1 e ¥ R
g wog fom & =X 7 3, wgi W W
W a gar &, ag W # %
I & wfww § 1 7z &% 1 fog
qE W W F ot §, ST ol B
it ¥ 1 agr o7 xz am A W R
W wvw gz $ar P e Sk fafen
T oz ) gy @ o Tofy et §
A w3 wrge g e R a-ofewerafos
av g Ik wew €1 @ whw g,
THE AT { W IR WY qHOOAA
aft fent T wwn ¢ @ o A W
T qw sy @ nifgd | F o
W a2 a9 & a@ {oit W A
WY gy A T A o e W X
f& 379 Y€ w1 g W e ar
o o a1 ae ¥ & wrd o W fi
Tt fare wfw & S awwr o g §,
@ T g | afy T pE s
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W fieat vrr At & IO R § v aues wr fsd ot o emveeny §

L o vty i e it mff srcewer gy

firg A wrd vy e & o g

ww & g yfcerr wemr st & wgr § ¥y gwer: wfy ol &, o

X & qw w wge W § 1 sed
fifow s A e g PR wre
W7 ¥ o WY AT Suer dhfew

&, o somr @

o ary ¥ gy +f &ys W AT g
oM iprsgriwag®
€ fomr & qfoere & afiare at atx oY
TR e
wd ¢ g o wff AE at W
fanfoor sy & or Al & I
TR owd g ar ¥ § 1 Tur s
gt & fr o it Wiy sgfrfaae watdy
§ oy Wy & forg wd 1t w7 waTr
qrn &, ar e & i 1A &7 ware
ooy & A wwE sy § ow & i
M i wg i@
WAz m ¢ v iz
o 8 2 ow nfr e Y AR,
JaW mfvat 2¥ ¢ o ga¥ av g
g A T orX 1 # v ¢ e wewTe
W T § W oy fer w3
W & 8w SiYfe waR we w gfom
ey §, WY w9 § werfes oy
Y § fexg wor s fsean &
ford & ot s &7 wgfen sifer
s §, T v A wr wnd o

W W % AW %g W wAr

W {ar | T 9% ug Wy g fe

ot © v ferafo-fer xad
O oy o § oiYx Faeeft g v W
¥ fr snfew gfie & 3t grvey & Qe
on s gl rar g ¥
et § fe T sw ot ¥ fad,
Ty wrfles Tar qureh ¥ frg, et
v ¥ gut wof & aowe Wik & fa,

wr sefrer Y g & 1 SR ey
xearfe w7 g foar §0 @ g
fir e 2 fir qF ag wATT ¥ fre
fir wpesfar w7 ARTAT WYL AT TWRAT O
o g wror e wvar § Wik o O
At & Sraw wT vy W e oy o
R fr g 39 feaar wnt Prew ard
&1 v T fir 3w ywm 7 fiea weqrame
X T L ¥ W7 wmow v w Feadr
ga WY giawrd wrey § 1 wrew wifig
fir w19 g At F 56 ] | Forerefy s
¥ W1 g gfend farefy g §, 37 forg
W &Y B ¥ ® WA a1 w5y s
& wifgd 1+ oft 5 N gl axead
&, WY gardy Ffeangr & I vz
& fg g} wg wrfed o e wom
wifgd wa Nt aving fe
s oY gurgy qofa oy A & A
W fazd & 37 g ol sust ofr
wGT B ) feeg & AW qaern
wrgaT § fF T §F 104 7 5T T
WIAT 4T I§ AT (AT GUIGT AL Hq
Ty arl dY, 39 gagT wrw o
¥r oo el § @A § fo oy §,
3% arg Af ah i )

FYTOEN WP TF A * WY
QT § T " wee & fag @ war
@ § W Wl geer e e
qear ft vk vt ©F 1 s W
AT WG g

oft www e : awar €T AT 6Y
wor o ux ¥ el & qw T NT
wrer
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off wwx FANC . AP ST SRy
¢ fiv & fewlt o ary 7 ww ot @a?
Y v ofr W e § By ) & IR
wererraT wgan § e & feeslt & wiaforr
& wogf qT o war § el agi aw
w oW wwae i Wk SRt § B
N frgenT o wXs Wd W a1 W
o &1 A §, IR e wwene .
SRYC W oY §, TY g ST 9RO o
fig & 7t W W  f g
g wew ff gf @ W ek fd o
it T e w7 g 1 3w W
wread ag § e o et & ford gy
TR & wuer fod §, T & fod @
wraTe Sefer &0 wfgd, I wfe
afwre o wfgh Wfr N w7 N
wmE T A wifgd o

qfen w& mvow  “wws” (fow
qt) : ¥l *R e

APy TS WA, R WA
¥ & wawelia Wl & gTor gy YT
qT e Wi arel srerer # g7 oy
£ 1 won § fe e & ok, W
uwr & gt wt sfoneat § 1wt
w o e & s F & oy e §
fe @ T & vow AT wr o e §
ofiT 3 & wrew A we ot A faeeft
oYy, faeoly gy sfic dw & fad
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et Wit W W Rty

K. Galkwad: May I ask the
and go
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weetd oel wifgd @ it e
wff =t § 1 swer wrew g § s o
oY AT R & Wit TATEY & W
ac wwdt w waw aff § Ok g
wg fe W og g W owRY &
sty fraar g ST wg TR oY
o faddy TR | GEE wTOW TR
argaiwer & T #C WE g W Frrie
w3 ¥ fad faw R @ o iy
waTa ¥t i wfed v e @ ofy
»1 wx o Frrfor 7 gy wwr &1 oY
o & & avew & dnww € W
£ 1 xa¥® wroor wd uferes i o ag
N v & fodt gar wfigd

W R A AR gt g
ag Wiy aw woqd W e ot §9
o § 1 gE0 w3 § T vw ww
R TR ¥ AT fam @ g
R TR s A e frward
I qarT w1 waw afor ox § 6
% A GO A 3 9T 2w T WO
¢ o @ w T T @ g W
@ I @y § ¥ fawer T qT Wy
=, e, afermed, e, -
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[dfs wx wroaw wiw]
YR vir ke q@ ¥ T wwar g
fi Rar v gl geee it avhrr swa
A gy wx g3 w3 § wrpie &
FT AANET W ST W G ANy
gforr v ¥ foll wit Wit | qey
¥ ag tw ¥ i feafer ofy
ot sroewt aft X fo ofvorerit WY
ot Jay wolt wfgd @ far e gt
fazt fafrr w ¢ 7 ag ¥ & fad
w1 Juw wvw At &1 fey fr oy oy
wqw ofoaw w7 W % fod Iy
wweqr o fegfe ) sar F oo W ?
IAE A GWTT T WE

3 gawar § f& 0% aTE wHANT
QIAT TATH ITH & WL o oAt vy,
dar twT W F gmwr «R ¥ fod
T aw wm waar § afer ot &
ATY-UTY FAF T 7@ @ § 7w ¥
fagafalt #Y T IT6r ATerT fandy
A A § AW oW §1 g f
% § 1 70 37w gfrar aw wyg-
frem ¥ STT @ GTHIT & W § amr
srad & fodt Ave e day wva andy
feafa Jaw st ¥ 1 X § Y
TwT § oY v® T ¥ o qafear 3
# wgd § f& gavdy sTowre wdr fawsfy
sl @ ;AT W
WA AT AN /A AW
gafes aoft ara & =g §f7 &
g GO & AT7 qgEw &L 97 ¥
F4AY ST WY CeAAT Wt AT F G
AT ®T AY T FT AT PR T W
ol & W= v ¥ YT agE 3w
gere o g1 awar ¥

g afisitrt e v al ¢ fw
wgt XW 157 &1 =AY fofy ay ufe
W wren § ot agr e o el
@8 i Wl &7 W 3t At wg W
w5k qrr e &, 3w 3T 9w afe-
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wYT foedt & wron W werr ¥ Wk

ot feath ¥ o o @ wlv o o

€ tw o1 ot WX ¢ e e, T Y
mr g g swas afy Wil § ag
g1 MY fw wrw gwer wé ek ifad
ot Ty g A T mAarn e g
A &t ared w1, AW A @ ., W™
& -qra #7 WY wrw oty ewdz v
ow WY graw g 8

“worfa Yz awfe J=v,
Yeq qoaTaS T 1

Y2 qawr gforw W @ A &
e yrfre 1 A fergr wrer @ o
dfea & @ g e oy ot @i
any, & ot wyow o 1 feT e
ArefrqET w7 AR HR o v Hawa g 7
wrir forw Y 7€ § 1 dxw Iwer
wry forgy wra &, dfwr owd ame oty
Tt aft &1 gy wh wisart ug
& ot § fw et o drar Y Wi
T § SEet waw ot gz wor & fod
g fawn wod g wifgdt sor @@
aft ga 1+ ? e ¥ fAy fadea
wen fw ga “feg qfrem ark W
&1 Ara &gy 1 g S 8, ag A
aré ro wg § dfew gy § N
fer & st faoelt W Y arean
ar wifgd fr Il k) fggd
¥z A it dfew qEwmT 7 A
wrk 1wt Ay vk ¢ wafed aff wrd

sreafawem At ¥ o ot AN g
e At qr X w7 g ot fewr
§ QT AHA TF TATRLR TP $EA |
ary woaw &t 43 *ov ¥ far foed
T W fewraw gur A fs ot S
wifgd @1, gust At yov wipgs w
R w74 gt vyt afy wix o geht, &
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wg wgew Wt

ﬁmtmu;?:ég
R e sftondl €5 1 | R
&, el s & et egaren
dxr ekt ¥ fird Ror wfed) & & fwe
roe &5 7 ¥ d ¥ TR Preen
it aferdy WY saemit € ¥ faar
qoRy wrx w gy, o § wret farererra

% A ur oY afeec & g ¢ ) fa
ot e § W I A W T g

T femr @ Wk afe fead frg &
A fareft sy ® are Y A ow
Ty # fem 2, o feafty St ) v
¢ 1 o qEEAER ¥ W wE wEn
son wfgd | wh arafes W oW
Frater g 1 e A AR & W
aff Wy 1 T A ¥ anafaw
s
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Y Tt ST wreer wolt § o fed
e ¥ difere wg? 4, 4 fplk &
vt e o gy ag o S
AT Tary Rl s A i v |
Hr Brar wr R werar o § 1 afomr
ag g § fr wgr & wowor 1 @
&1 & v g 6w wigmfon &
gfe §, gl W W Fd ¥ W
Wt RwT, eyt oy R
# Nfec w dwT gw AN we@ o
TE X o Yo W | 4y o fewre
i T § o vEn g g e
¥ dher wfgd | @ T el
faar wom wifgd 1 wore Wy #
whern w3 F Ak wfemt sy qudt
o), S by fewrk Xy §Y o AT gt
¥ @ e wn Hfad, oy Dl
TN | 0 WAEAT W G WY
ST O wd fer st Awd-
fodt, ofiaar wat & ¢ iic fidt o
T v feafr saw § et § )

8 gx ¥ ol Al & a1y
% s aiferam ¥ e froae wd
AR 1+ 38 & ol Pk e fewry
&) farerelt grawrlt Wit Aakar & s
¥ Wfgd A WY W R R
o AN AT W e
w5 A1 are Y xhad afedt
e ar w=g ghqax faedn dAfe
forar cra o Fredr 4 1 & gy Tt
F@mn A WA AAIApEY
A Ay ot §t wek § e awk ¥
qag oery yeTa wy A 3 Afer o
¥ Wt FT A AT TRy few aEe
Hac-dar ¢t w7 @ § I ¥ T
& vy ATAIE N W 1 gefaa
fr oy ¥ ag7 7 wdafat & o
v ¥ ¢ T & e Ay
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wATE A L | T W g A
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ot Y § 1 A fagelt a2 o Wy
91 @ wi@w §, Y@ @=w 7 o
gt Wt ver g | NY fe gfem @
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¢ 1 v 3Were # wewre ¥ 3wy for
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Tr frurew ¥ Pt w7 1 ox o
Cwrdwar 1 deaw f fo v
Y T Ko &7 Y fcaw Aff war
T 1 W T IqwET R Ty A7 )
W #Y @ §) of e i fer wie
VW IURARR AT AT | G ¥
o Y OF woar w4y @ o
qragrvaT &g 7 | aft ff I ¥ 9g~
wRA gty gt & wwoeet o
frorfudt & gadr quelt oft sy ofr
¥ zrex ¥ faq 1 wweft o+ oy Rafr
wrelft | ®R frew v, g o foer
o ¥ § witfe w0 W aTMT §
wed € fr ariw qyamer @ ofr 8, Wi
! owrx fean wwem @ ‘Y 0 e
q® AT EE KW w7 qar aff | v
ey St e § 1 g O O ETETRY
weRr § wanr § 1 Afew Tw SHA
wrofy Y 3% fed i 1 o vy
§ 5 3¥ wvefidt w7 a1 wrede o
& o wifygd

“oft ff Wl qreney, eeft, 5, e,
¥ wag 7w Oford drd § wiewe o

I & wfgwr fg nd Tilgd | wmr
AN wfewrd *TH FQ@ § Wi IR &
wfor &t wmd § o W afy
FRAE ST W Ay AT Wy §
qg ®€ ¥ ¥ ¥ AOWT § P wiw
qqt feafa wr frrtor @Y war & 1
GRHAT § X9 TTE 4T HY ;
st ¥ wifgd 1 A d° R wwvenr
¥ wgw ¥ wrw wgy W, F g Avwe &
ft W fe oo & ora 3% qu R
wd Wi 6 g7 wAg 9% faw ang
T qay Wi gt <t e Wit o ey
¥ meTw dfew ot & sqwear solt
wifi fore ¥ ag wrpviaw dar o fs
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o ogt oy Woodey aff wnly, v
wWore o cemweqy At sl AR
W gt af wnht e dvely o
ot wr onf wd @, 40 ff Aot wrwr
ot W ¥ @ ey @ wlt g,
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The Minister of State in the Minis-
try of Home Affairs (Shri Datar): Mr.
Deputy-Speaker, we had a fairly guiet
debate. A number of points were
made by hon. Members and one of the
happy features of today’s debate was
that a number of points raised by the
hon. Members opposite had been
answered to a large extent effectively
by a number of hon. Membera on
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this side. I am happy that our task
has been lightened to & certaln extent.
All the same, I $hould like to deal
with a few points which require my
attention. In the first place, a con-
tentfon was put forward by a num-
ber ot hon. Members that there has
been an unwieldy expansion in the
service personnel of the various de-
partments. May 1 point out in this
connection that during the ldst ten
years in particular, the Government’s
work has been expanding in all direc-
tions?

We have taken a pledge to establish
a welfare State. It 1s not what
was formerly miscalled a police State.
Therefore, it we have to make 8
journey from a police State dealing
with ordinary or normal matters of
administration only, which were a
few, to a Welfare State where the
Government agencies have to enter
into the welfare of all the people in
this land, then, naturally, Sir, you
would agree with me, we shall have
to expand, we shall have to appoint
a number of persons, we shall have
to open a number of offices and de-
partments. In particular, Sir, may 1
point out, that while Government are
anxious to see that unnecessary ex-
pansion is avoided. where it becomes
absolutely essential naturally new de-
* partments and new offices have to be
started and officers have to be ap-
pointed thereto.

An hon. Member just now suggest-
ed that the Home Minigtry has been
expanding beyond all measures. May
1 point out here that the Home Minis-
try’s work was already o{‘ a wide
character, but during the last «ix or
seven years continuously the work
has been rising? It started, say, with
the abolition of the States Ministry.
A number of points have still to be
dealt with. That was the reason why
the States Minisiry's work was trane-
ferred to the Home Ministry and that
to the extent that it was there,
be carried on. Then, we had
activities to be taken. About
or three years ago we had the

1
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question of the States reorganisation.
That ,wis a very important guestion.
A committee was appointed. The
Committee made a number of recom-
mendations. All those which con-
cerned a number of States had to be
taken into actount. For that purpose
we had to start what is known as the
Reorganisation Division. Thus, every
year, may 1 point out, we are having
expansion in the Home Ministry along
directions which are absolutely
healthy and which are progressive.

Then, you are also aware—I am
pointing out only a few to show that
we have to undertake certain activi-
ties—that there are often epidemics
here and there, and for that purpose
the work grew so much that it requir-
ed constant attention and pre-plan-
ning. To a certain extent we had
floods here and there, we had acci-
dents, we had also the visitations of
God's wrath und curses. For all
this we had to start a department and
give a proper training. I may point
out to the hon. Member that we had
to keep in readiness staff and officers
not only at the centre but in the
States also for the purpose of deal-
ing immediately and effectively with
all these questions.

We had also to deal, as you are
aware, with the question of minorities
to a certain exfent under the Consti-
tution. First we had a Commissioner
for Scheduled Castes and Scheduled
Tribes. That work itself has increas-
ed, because we have got a division
which deals not only with welfare
officers but—the hon. Member did not
possibly know—we are having a sec-
tion where we keep our vigilant eyes
upon the representation of the Sche-
duled Castes and Scheduled Tribes in
the various services of the Govern-
ment of Indis. We are also advising
the State Governmenis to see to it
that this representation which has
been given to these camnmunities and
castes is gradually given effect to.
Also, I may assure the hon. Mem-
ber that we are trying our best to
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Tribes are concerned are satisfled, and
that is the remson why we have to
Jook atfter the interests of these people,
so far as the question of administra-
tion is concerned.

As regards representation, I am

the percentage based on their popula-
tion. But we are anxious that a great
deal of increase among them should
be there in the services also, and that
is the resson why a number of hon
Members were sorry that the propor-
tion did not rise to the percentage
that they want.

May I point out that the percentage
can rise only with the rise in the
general educational and other attain-
ments of these people® In respect of
promotion, it would not be possible
and it would be inadvisable to have
w percentage in respect of promotion.
At the recruitment stage we are
having it, but at the higher stage, if
a Scheduled Caste or a Scheduled
Tribe Government servant looks only
to his caste for preferment or promo-
tion, it would be an end of all effi-
clent administration. That is the
reason why they were having the
percentage at the recruitment stage.
It would be difficult to have it at the
promotion stage, though we are taking
care to see that no injustice is done
and that the claims of every Sche-
duled Caste or Scheduled Tribe candi-
date 1n Government service is looked
after properly at the highest level
This is the reason why the number of
departments has been rising.
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In this respect, may 1 point out that
after reorganisation the Government
of India have to look after six or seven.
territories. W& ‘have got the four
territories of Delhi, Himachal Pradesh,
Manipur and Tripura. We have got
the Andaman end Nicobar Islands; we
have also got the Laccadive, Minicoy
and Amindivi Islands. Their adminis-
tration has to be looked sfter by the
Central Government direct. The
Central Government have to spend—
let it be understood very clearly—far

Manipur and the rest. Crores of
rupees are being spent. The reason is
that all these areas are not developed;
to a large extent they are undeve-
loped, and they have to be brought
at least to the stage in which we have:
the other States under the States Re-
organisation Act. That question is
being attended to very effectively.

May I point out that there is a
tempo of development in all these
territories which is far larger than
what the hon. Members might under-
stand It is for this reason that
Government of India and the
try of Home Affairs have to i
their activities and have to look after
all these problems,

Fe

The last point in this connection is
the question of protection of linguistic
minoritres. Under the States Reorgani-
sation Act, an officer had to be
appointed, known as the Commissioner
for Linguistic Minorities, for the pur-
pose of finding out to what extent
the circular that we had issued in the
light of the discussions in this House
and 1in the light of the recommenda-
tions made by the Commission has
been implemented and whether any
further action is necessary in that res-
pect. A number of hon. Members.
have not been appreciating that, and
possibly they did not know what this
Commissioner has been doing in this
respect. He has till now visited a
number of States, ymost all the States
in the South. He is going to visit"
some more States in the East and also
he has been in receipt of & number of”
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re sentiment, all these questions
t incapable of solution. They
be discussed and a satisfactory
might be found out. That is why
Commissioner for Linguistic
ties has been carrying on his
The work is being attended to
as possible under the circum-
iaid down in the Constitution
in the States Reorganisation
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the service personnel,
even as it is, the percentage of service
personne! to the population is far less
inl.ndutbininlnumberolothe
countries. I have got the figures in

Skri Nath Pai: What about their
national income?

Shri Datar: Let hon. Members hear
me in patience, and I will answer

Shri Nath Pal: You will not,
‘because you do not know what we are
asking for. What about their per
capita income?

Mr. Deputy-Speaker: He would tell
-you what he has got.

Shri Datar: In UK the percentage
s still larger. It is 2,067.7 per lakh
of population. It does not necessarily
«epend upon the weslth or the pros-
perity of the country. In USA, it

for Géants 738%

is 1,34¢ whereas in UK, which ‘is

noY g0 prosperous as U.B.A,
it is 2,067; Canadn 967, Australia 1,008,
New Zealand 285; but, so far as India
is concerned, ¥t is 215. So, it is roughly
200 against 2,000 or one-tenth roughly.
That answers the question which the
hon. Member has raised.

Shri Nath Pal: The per capits
income in India is, according to the
Reserve Bank bulletin, Rs. 58 whereas
in the US.A. it is Rs. 13,000; it is
27 times higher.

Shri Jaipal Singh (Ranchi West—
Reserved—Sch  Tribes): Now that
we are getting statistical information,
I would like to know whether com-
pared to the population, we have
fewer ministers here or more
ministers

Shri Datar: So, I was pointing out
that the percentage of Government
servants as against the total popula-
tion is not so large as the hon. Mem-
ber suggests.

Regarding the Preventive Detention
Act. this morning more or less a half-
hearted attempt was made to raise
this question, saying that the Act is
still there. But the percentage is so
small As against 18535 en 3ist
December, 1855, we have on Sist
December, 1958 only 72 and we have
liberalhised the conditions. Therefore,
that point has no substance at all.

Shri Nath Pai: That 15 because we
are vigilant all the time

Shri Datar: Take the question of
Delhi Administration. Here also a
number of hon Members made a point
that the Delln Administration was
expensive, that the Delhi Administra-
tion was not receiving full attention
from the Government of India and so
on. May I point out in this conpec-
tion that in respect of the Delhi
Administration even after the forma-
tion of the Dellu Municipal Corpors-
tion, even after the transfer of a
certain amount of work to the
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Corporation from the Delhi Adminis.
« tration, & lot of work still has to be
carried on by the Delhi Administra-
tion. That is the reason why the
Delhi Administration has to be kept
up, though we have already rationa-
lised the administration and the
expenditure has come down by ut
least Rs. 1 lakh. So far as the Delhi
Secretariat is concerned, a number of
Secretaries have been removed and
the work has been lightened to a
certain extent. In this connection, the
House will kindly note that the Delhi
Administration has to be maintained.
But Government are anxious to see
that the administration is not so
.expensive as the hon. Members think.

Secondly, in respect of the grants
to the Delhi Municipal Corporation
also, an hon. Member contended that
the Delhi Municipal Corporation is not
receiving full grant. That is not the
correct state of affairs. May I point
out here that the Government of India
have appointed a special officer for
pointing out what are their require-
ments and what would be their
resources and that officer is carrying
on his work. Pending the receipt of
his report, the Government have
already granted a number of lakhs
of rupees for the Delhi Municipal
administration, An ad hoc¢ grant of
Rs. 50 lakhs has been paid in 1958-59
and another sum of Rs. 30 lakhs is
provided in the budget estimates for
1959-60.

Then, in respect of the capital works
also the Government of India are
going to give a loan amounting to
Rs. 78 lakhs; rather, we have already
paid Rs. 75 lakhs. In the present
budget Rs. 90 lakhs have been pro-
vided for this. Here we must remem-
ber that the Delhi Municipal Corpora-
tion was started about a year ago.
We are prepared to give them what-
ever they require, provided they take
full advantage of their own resources.
They have to ghther some experience.
Therefore, it is too early to say that
the Delhi Municipal Corporation is not
being loocked after by Government as
properly as it ought to be.

414 (Al) LSD.—9.
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Then a point was made out that the
rural area of Delhi is not likely to
receive full attgntion. May I peint
out in this connection that so far as
the Delhi Municipal Corporation is
concerned, it of both the urban
area as also the villages in the Delhi
territory? This is an experiment
which has to be made to bring the
rural and urban population together
and, ag you are aware, a provision has
been made in the Delhi Municipal
Corporation Act that there has to be
a rural section for looking after and
safeguarding the interests of the rural
population. In addition to this, as you
are aware, we have recently passed,
the Parliament has recently passed,
certain Bills, one for the purpose of
giving greater rights in the lands for
the rural population. Secondly,
panchayats are also going to be estab-
lished. The Government of India are
anxious that the rural population of
Delhi does not suffer at all. On the
other hand, it is likely to get more
advantages on account of its proximity
to the capital of India. That is the
reason why the Government of India
have to give full attention, not omly
to the urban population but to the
rural population also. In the Acts that
have been passed and also in the
measures that have been taken, we
have always seen to it that the rural
interests are not ignored. The rural
interests have to be advanced, because
the rural population requires our
larger support on account of the pecu-
har conditions in which the villagers
have been living. Then, so far as the
community development is concerned,
we have covered more than half of
the Delhi territory and if the hon.
Members go into the Delhi territory
they would find that there are signs
and indications of a new life and
along with it a right awakening
among the people. That is a very
good sign. That, I may assure hon.
Members, is the direct responsibility
of Parliament to look after the Delhi
area as well as possible.

* Certain hon. Members made a criti-
cism that the two Committees that
have been sppointed were not doing

e
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their work properly. That point has
been answered by ahother hon. Mem-
ber from this side. May I paint out
that these two Committees, the Public
Relhations Committee and the Indus-
trial Committes, are doing very good
work? They are a very useful means
of communication betwsen the people
at large and the administration.
During the few monthg that thiy have
been in office, they are carrying on
their work very well. They have been
receiving the co-operation of the
people. As it has been pointed out
already, in view of the fact that there
18 no separate legislative set up here—
there could not be one on account of
the difficulties that we have discussed
in this House when the States Re-
organisation Aect was passed—the
Government had to take care to see
that public opinion iz associated as
largely as possible with the adminis-
trative set up. Apart from the Delh:
Municipal Corporation to which a
number of powers have been given,
there are some subjects which are
compulsary, which are imperative and
others which are discretionary. It is
open to them to expend the fleld of
their activities as largely as possible.
consistently with financial require-
ments We have these two bodies
which bring the public into direct
contact with the administration. We
have also the Central Advisory body
for Delhi which often meets and, as
an hon Member pointed out, it carries
on very good work. A number of
points are raised and they are
answered.

An hon. Member suggested that
whatever taxes were recovered so far
as Delhi is concerned, were not being
spent over the Delhi territory. May
1 point out that if all the smounts
that we spend over either the Delhi
‘Municipal Corporation or the Delhi
Development body,—-there is «lso the
New Dethi Municips] Committee and
the Government of India have taken
the responsibility for financing all big
development projects in Delhi—are
teken into consideration, you will
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agree, that much more is being

over Delfii on account of its import-
ance and with a view to place the
Delhi Administration on as sound a
footing as possible, and lastly, to
advance the interests of the rural
population. So far us Delhi is con-
cerned, may I point out that there is

after very well.

An hon. Member suggested that
there was no need for a Chief Com-
mussioner, The Chief Commissionsr
or the Principal Administrator is a
Airect. link heiween. the. Government.
of India and the State Administration
He has a lot of very responsible work
to do. The Government of India have
to carry on the administration through
the Chief Commissioner. Therefore,
1t 18 not proper to say that in respect
of the Delh: Administration, there
ought to be no Administrator at all.
Just as we have Administrators, Chief
Commissioners or Lieutenant Gover-
nors in other territories, Delhi also,
espectally on account of itz import.
ance, requires an officer of the type
and of the character of a Chief Com-
missiomer That is the reason why
Delhi has been receiving this atten-
tion

Shrs L Achaw Singh made some
general points or general complaints
about Manipur Administration. May
I point out to him that in the Advi-
sory Committee, the Member ruised a
number of points and they are all
attended to? If I mistake not, their
income is so small and the whole
territory is so undeveloped that for
some years more, the Government of
India will have to spend meore over
Manipur for the purpose of bringing
up the administration to as high s
level as possible.

Then, he stated that the system that
was being followed for the purpose of
recruiting Government servants is
unscientific. 1 feil to understand what
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the hon. Member means by “unscienti-
fic". We have got a system by which
the higher oMicers of Class Land Class
11 are appointed directly on the recom-
mendation of the UP.SC. So far as
the lower appointments are concerned,
they have to be on the nomination of
the employment exchange. This is a
more scientiic method than what
might be followed perhaps in some
other countries. Therefore, no objec-
tion can be taken, and it is not pro-
per to say that it is not sclentific.

He stated that there was corruption
there was ineficiency. All these are
very vague charges and it is not pro-
per to make such vague charges. If
the hon. Member has a particular case
in view, certainly 1t is his right to
bring it to our notice and it is our
duty to look into that and see that
if there 13 anything wrong, that is
corrected. If the officer has not been
carrying on his duties properly, then
a disciplimary proceeding has to be
started against hum, and if there is
something more serious, then more
serious proceedings have to be taken
against him. Therefore, the Govern-
ment of India are anxious to see that
corruption is rooted out completely

Another hon. Member contended
that the number of departments was
being multiphed without reduction in
other cases He made reference to
the police in Delhi and eisewhere.
He stated that we had the police
department, then we had the special
police department and then lastly, we
had the administrative vigilance
organisation May I point out that so
far as the police are concerned, they
are dealing with the ordinary gques-
tion of the detection of crime and with
law and order? BSo far as the special
police establishment is concerned, it
was established for the purpose of
rooting out corruption amongst Gov-
ernment officers. Its reports are
published every year; they are placed
before this hon. House and oftentimes
they are debated upon. Then the
administrative vigilance organisation
is necessary, as the term itdelf implies,
for the purpose of exercising vigilance
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with a view to prevent the commis-
sion of offences. Therefore, its fleld
1s larger and if you take into account
the reports of thise bodies during the
last two or three years, you will find
that all the complaints that are
received are mimitely looked into and
whenever necessary, proper action is
taken by the S.P.E. or others. Every
matter is properly looked into either
depart(nental]y or, wherever it is
necessary, criminally. That is the
reason why these have their own
spheres of work, and the accumulated
effect of the work of all these diffe-
rent bodies would be a purification, a
correction completely in the official
class so far as the defects to which
the hon Members have been refer-
rng.

So far as the general allegation
about corruption is concerned, I may
again point out that corruption has
been coming down. It is no wuse
merely contending here that it is going
up. Thereforc, 1 may pomnt out that
these three particulay bodies are

absolutely for the purpose of carrying
out the work

18 hrs.

Only one sentence about the Citizen-
ship Act An hon Member mmde a
complaint in respect of one case.
far as that case 1s concerned, a man
came from East Pakistan. He came
naturally with a Pakistan1 passport
and our wvisa, and immediately on
coming here he surrendered the whole
thing, and he continued to live in
India unauthorisedly for a number of
vears He did not first apply for
citizenship certificate. Only then he
apphed. And naturally, it was found
that when there was such a man who
had been hiving, who had been violat-
ing the rules, he could not be given
any citizenship certificate, much less
given the right to practise in the
courts in India

Shri Nath Pai: This was a very
complex case.
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e A ww e The Lok Scbha then adjourned tifl

Mr. Deputy-Speaker: The hon. Eleven of the Clack on Friday, Mdrch
Member may continue his speech 20, 1959/Phalguna 29, 1880 (Saka),
tomorrow.





